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OINT INSPECTION REPORT OF THE COMMITTEE BASED ON THE
DIRECTION OF HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI VIDE ORDER DATED 07.11.2019 IN THE O.A. NO.857 OF 2018 AND
ITS M.A. No 1624/2018 AND L.A. No. 495 / 2019 IN THE MATTER OF Dr.
PENTAPATI PULLA RAO VS UNION OF INDIA AND ORS. CONDUCTED ON
22.01.2020 AT POLAVARAM MULTI PURPOSE PROEJCT, ANDHRA PRADESH.

Background:

The Hon’ble National Green Tribunal, Principal Bench, New Delhi issued
directions on 01.11.2018 and 14.11.2018 in O.A.N0.857/2018 & M.A.N0.1624/2018
in {he matter of Dr. Pentapati Pulla Rao Vs Union of India and Ors. The Joint
Committee submitted their report on 29.12.2018 in compliance with the above order.
Further, the Hon’ble NGT heard the maftter on 19.02.2019 and  ordered the Joint
Committee to re-visit the site and verify the compliance on action taken report and
furnish a fresh report. The Joint committee made a visit on 24-04-2019 and
submitted the report. The Honourable NGT vide order dated 10-05-2019 asked to
verify the claims of the project proponent and submit the report by 31-07-2019. The
issue was further heard by the NGT on 27.02.2019 and 07.11.2019 and orders were
passed directing the Committee to verify further and submit the report by 31-01-
2020. The committee inspected the site on 22-01-2020 and interacted with the
people and also visited the project area. The Applicant i.e., Dr Pentapati Pulla Rao
was also presenf at the site along with villagers and presented a petition (Annexure

- 1) to the Committee.

Details of the project:

The Environmental Clearance (EC) to the proposed project has been
accorded vide Lr.No.J-12011/74/2005-IA 1, Dt. 25.10.2005 and subsequently, revised
in the year 2009 vide MoEF&CC Lr.No.J-12011/74/2005-IA.1, Dt.09.03.2009.
Consent for Establishment (CFE) was accorded by the A.P. Pollution Contro! Board
vide Order No. 529/APPCB/VVSP/ELR/Polavaram/2005, Dated 18.10.2005. The total
land requirement for the project is 46,060 hectares comprising of 3279 Ha of Forest
Land. Forestry Clearance (FC) for the diversion of 3731.07 Ha. (3473 Ha. notified
Forest Area plus 258.07 Ha. deemed Forest Land) has been obtained from the
MoEF&CC vide letter No.8-123/2005-FC, Dt.28.07.2010. Further, requisite
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permission / NOC has been obtained from the Standing Committee of National
Board for Wildlife (3267 Ha FC Land) vide Lr.No.F.NO.G-3/2002 WL-I(pt),
Dt.06.07.2006. Additional land of 203 Acres in Moolalanka of Polavaram Viliage has
been acquired by the State of Andhra Pradesh vide Notification 2016 as per the
provisions of the Right to Fair Compensation and Transparency in land acquisition
and Re-habitation & Resettlement Act, 2013 and handed over to the project
proponent for the purpose of dumping of muck and is being in use. Reportedly
another 87 Acres in adjoining area has also been acquired for the muck disposal
purpose. Project Authority has not made available the documents relevant to the
permissions obtained from MoEF&CC, Gol for the additional land acquired and they
have indicated that since this land is part of the project area, the original EC shall
suffice. The Committee also held discussions with Forest Officers and it appears that
the Papikonda National Park is located at around 8 Kms. from the Moolaianka
dumping site. It is also learnt that Eco-Sensitive Zone around the Papikonda National
Park yet to be notified. The project is intended to provide irrigation facilities to 2.91
lLakh hectares in Visakhapatnam and East Godavari Districts under Left Main Canal
and West Godavari and Krishna Districts under Right Main Canal. Further, it also
comprises of generation of Hydel Power of 960 MW and 80 TMC diversion of
Godavari water to River Krishna for stabilizing the existing command and Prakasam
Barrage and to provide drinking water facilities to 540 enroute villages together water
supply to Visakhapatnam City and to industries enroute. Odisha and Chattisgarh
state, 5 TMC ft. and 1.5 TMC ft. of water respectively be lifted from the pond of
Polavaram Project. Reportedly total 1,93,350 persons are likely to be affected by this
project, out of that 1,75,275 in Andhra Pradesh and 6,319 persons from Odisha and
11,766 persons from Chattisgarh. The project activity commenced in the year 2005-
2006. As per the information of project Authority, total expenditure incurred is
Rs.15,205.53 Crores and cost of the project as per 2013 -14 price level is Rs.
57,940.86 Crores.

Hon'’ble NGT Order dated 07.11.2019:

» “Vide order dated 01.11.2018, this Tribunal directed four members joint
committee comprising representatives of the CPCB, the Additional PCCF,
State PCB and District Collector to give a report on factual aspects. Vide
order dated 19.02.2019, the Hon'’ble Tribunal noted the report suggesting that
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remedial action was required for maintaining the environmental norms. The

Tribunal directed the Polavaram Project Authority to take appropriate steps in
the matter. Further status repeort was filed on 03.05.2019 by the State PCB
stating that the deficiencies were still continuing. The project proponents were
given time upto 30.06.2019 to comply. The matter was thereafter considered
on 27.09.2019 in light of the Committee’s report dated 30.07.2019 indicating
steps required to be taken. The Tribunal took note of the fact that large scale
loss was taking place on account submergence of the Coffer dam as shown
by the photographs. The project proponent was directed to take remedial

action and furnish an action taken report.

o« The Hon'ble NGT further ordered that, the reports do not fully satisfy the
requirement of steps required to be taken. Apart from the deficiencies earlier
noticed, loss caused to the inhabitants on account of flooding needs to be
assessed and rehabilitation measures taken, to the extent such measures
have not been taken so far. The four Member Committee along with the
Divisional Commissioner of the area may make an assessmeni. Based on
such assessment, the project proponent may take further necessary steps in
the matter, apart from measures in terms of the minutes of the meeting of
Dam Design Review Panel held on 10.06.2019 and follow up of other
deficiencies earlier pointed out in the reports. The applicant will be at liberty to
furnish his representation to the Committee through the District Magistrate of

the area which may also be looked into.”

The four member Joint Committee visited the Indira Sagar Polavaram
Multipurpose Project on 22-01-2020. In Andhra Pradesh, presently no Divisional
Commissioner post existing and District Collector himself is acting as Divisional

Commissioner. The following members conducted the joint inspection:
1. Dr. M. Madhusudanan, Regional Director, Central Pollution Control
Boeard, Regional Directorate, Chennai. ]
2. Dr. C. Palpandi, Scientist “C", MoEF&CC, Regional Office, South ‘
Eastern Zone, Chennai. i
3. Sri B. Siva Prasad, Joint Chief Environmental Engineer, APPCB, |
|
|
|
|
|
|

Vijayawada.



4, Sri Mutyala Raju Revu, IAS, Collector and District Magistrate, Weét
Godavari District.

Present status of the project:

As informed by the Polavaram lrrigation Project (PIP) officials, the project
construction work started during 2005-06 and present progress of Polavaram Head
Works is 58.50%, Left Main Canal is 69.69%, Right Main Canal is 91.69%. The
overall progress so far made in the project is 67.09%. 86.65% of the excavation
works reportedly were completed. As per the construction schedule, concrete in
Spillway including construction of bridge, concrete in spill channe! and construétion
of Coffer dams should have been completed by May, 2019, but all these works are
Eagging behind. The main Earth Cum Rock Fill Dam (ECRF) was scheduled to be
completed by the end of 2019. However, due to various reasons, ECRF dam is not
likely to get completed before March, 2021 as reported by PIP. Meanwhile the entire
work was terminated and pre-closed, Fresh tenders were invited by the State
Government vide NIT No.01/2019-20, Dt.17.08.2019. A new agency/contractor was
ideniiﬂed and entrusted the work vide agreement No.01/2019-20 dt. 08-11-2019.

Joint Inspection:

The Joint Committee assembled at the project site on 22-01-2020. The Committee
had an interaction with the Applicant ie Dr. Pentapati Pulla Rao and farmers &
residents nearby project area about their issues and grievances. The representation
given by the Applicant was examined by the committee. The Committee had meeting
with the project authorities and reviewed the progress on implementation of various
recommendations of Joint Committee reports from 11.12.2018 subsequent reports
thereon further, the Committee examined the action taken report submitted by the

PIE. The Committee inspected the project area viz., Coffer Dam, Spill Channel etc.,

Observations of the Committee on ATR and other issues:




Observations of the committee on ATR:

Sl. | Recommendations Observations of the Action Taken Reportof | Observation / Remarks of the Committee
No of the Committee committee during last PIP submitted on 22- on 22.01.2020
"| during Polavaram joint committee visit 01-2020 el
site visit on 24-07-2019
11.12.2018
1 Observed disposal | The project authority | The contract of main | It is reported that contract of main dam
of muck .without|failed to submit any|dam package work was | package work was terminated and pre-closed
proper height, | action taken report every | terminated  and  pre | during August, 2019. Fresh tsnders were
levelling and | £15 days as suggested | closed during 2019. | called for and balance works were awarded to
gradient. by the four member joint | Fresh  tenders  were | the new agency vide agreement No.01/2019-
committee during | called for and the| 20, dt.08.11.2019.
25.04.219. However, it is | balance  works  were | The PIP has informed that they will ensure
reported that the | awarded to the New « Works o maintain proper slopes of
excavation work has | Agency vide agreement exist'ing muck dumps will be started

been stopped due to

monsoon.

No.01/2019-20

dt.08.11.2019. The
contractor has started
dewatering of spill
channel & Stilling basin.
The Earthwork

excavation works in spill

immediately and will be completed with
in one month.
« After resumption of works by the new

contractor, muck wili be disposed

maintaining the proper slopes as

suggested by the Committee.




channel will be started
after dewateringﬂ by
February, 2020. After
resumption of earth work
excavation, muck will be
disposed duly
maintaining outward
slopes of 1.1 or 1:5:1
(H:'V) depending upon
the cohesiveness of the
soil to a maximum height
of 20m and leveling the
surface  evenly, duly
complying  with  the
suggestions of the

Committee.




No

greenbelt have been

vegetation /

made on the dumps
to stabilize and to

prevent air pollution.

The

inspected

Committee
BC Colony
area. No major plantation
activity noticed for a
length of 1200 mirs.
stretch along Kademma
drain. It was informed by
Authority  that
they have planted about
the

Project

400 pants during
period. Photographs of
plantation enclosed.

However, in the meeting

the Project Authority
informed that the
comprehensive

plantation programme at
cost of Rs2.74 Cr. lIs

pipeline which is to be

taken up after receipt of

orders of the

800 tree saplings were
planted opposite to the
B.C the

coordination of forest

colony with

department, in the dump
yard in two spells.
The GoAP

accorded administrative

have
sanction vide
G.0.RT.No.35,

dt.21.01.2020, for an
rss.406.201
lakhs for the estimate to
the Air

Quality Monitoring, water

amount of

carrying out
gquality tests by M/s.
NEERI, Hyderabad for
Rs.84.45 lakhs plus GST
and plantation including
providing tree guards,

watering and

The Government of Andhra Pradesh issued
GO. RT No. 35, dated 21.01.2020 giving
administrative sanction for Rs. 306.5 Lakhs for
“ Raisng of plartation and 3 year maintenance
at Mulalanka dump yard. Tendering process
is yet to be started by the PIP. After
completion of tendering process and award of
work, plantation will be started. GO Copy

annexed (Annexure - 2).

The government has also sanctioned an
amount of Rs. 84.45 Lakhs for carrying out
“Ambient Air Quality Monitoring and water
quality tests etc.”. The work order in this
regard addressed to CSIR, NEER], Hyderabad
dt.20.01.2020 is attached as (Annexure — 3)
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Government.

maintenance for 3 years
at Mulalanka’ "cm'r;1"p yard
for Rs.306.5  lLakhs
including GST.

Tendering process is
initiated for taking up
comprehensive

plantation  programme.
After  completion  of
tendering process,
32400 plants at a
spacing of 5mX5m each
plant, will be planted and
raised in the Moolalanka
dump yard. Provision is
also made for tree
guards and watering
facilities. The Plants will
be maintained for a
period of 3 years by the

agency.  Vemicompost




will be utilized as manure
for the plants. l.\TR will
be submitted for every 15
days as suggested by
the Committee.

The
Authority may

Project
re-
look at the utilization
of 87 Acres acquired
the
dumping

adjacent to
existing
site (Moolalanka

dump site).

The Committee observed
that no dumping activity

is happening in the 87

Acres of additional area

of Moolalanka lands. The
Committee opines that
the Project Auth

Jority  shall

proposal to

put up a
the
the
acquired land since, as
the
there is

withdrawal of

per revised plan

no  such
requirement. The Project
Authority is yet initiate

follow up action in this

The acquisition of 87
Acres of land is in the
final stage of award.
the

under the possession of

Presently, land is
Land owners only and
they are cultivating the
lands.

A balance quantity of 33
lakh cum of soil has to be
the
Approach Channel. After

excavated from
utilizing 10 lakh Cum in
the construction of ECRF
the balance 23
lakh cum has to be place

Dam,

During the earlier inspections, the project
authorities were repeatedly informing the
Committees that the land in question is in the
final state of award, and same was informed in
their ATRs. During the review meeting on
22.01.2020,

Jamgareddugidem, West Godavari District has

the Revenue Divisicnal Officer,

informed to the Commitiee that the 87 acres in
question was acquired by GoAP vide order
dt.18.02.2018 (Annexure - 4)

However, the land area mentioned in the
award order was 85.35 acres. The Committee
is of the opinion that since the land is used
presenily for agriculture by the farmers the
Project Authorifﬁf should avoid utilizing the land
for for

dumping or any non-agriculture




regard.

in the dump yarq.

A balance quaniity of 72
Lakh cum has to be
excavated from  Spill
channel. After excluding
20 lakh cum of sand
portion the remaining 52
lakh of soil has to be
placed in the dump yard.
A balance quantity of 33
lakh cum has to be
excavated from the Pilot
Channel. After excluding
15 lakh cum of sand the
remaining 18 lakh soil
has to be place in the
dump yard.

Thus, a total quantity of
about 93 lakh cum of
excavated soil has to be

place in the dump yard.

purpose.




After dewatering in spill
channel and T:malization
of balance drawings of
Pilot channel and Spill
channel right side slope
exact quantities will be
finalized and a decision
can be taken on
returning the unutilized
land if any, out of this 87
Acres  proposed  for

dumping.

The Project
Authority shall
immediately prepare
an action plan
regarding feasibility

of utilizing the

excavated material
within the project
area and the

The progress and
guantity of reutilization of
muck as suggested in
the previous meeting is
not submitted by Project
Authority.

The balance works were
enfrusted to the New
Agency on
dt.08.11.2019. The new
agency has  started
Spillway concrete works
and dewatering of Spill
channel initially and soon

will start other works.

During the review, the PIP has informed that

e The balance works were entrusted to
the New Agency on dt.08.11.2019. The
new agency has started Spillway
concrete works and dewatering of Snill
channel initially and soon will start other
wWOrks.

» A total quantity of 130 Lakh Cum of

Rock muck dumps are available at site
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feasibility of using
the Iland already
demarcated near the

‘0" point.

A total quantity of 130
Lakh Cum of l;iock muck
dumps are available at
site on right side and
further about 17.2 Lakh
Cum of useful rock muck

will come from

_excavation 902 Hill and
about 60 Lakh Cum will |

come from excavation of
power house foundations
making the total rock
muck available 207.2
lakh cum.

So far 41.49 Lakh cum of
rock muck has been
utilized in partially
executed Upstream and
Downstream
Cofferdams. Further 207
fakh cum of rock muck

on right side and further about 17.2
Lakh Cum of useful rock muck will
come from excavation 902 Hilf and
about 60 Lakh Cum will come from
excavation of power house foundations
making the total rock muck available to
the tune of about 207.2 lakh cum.
¢ So far 41.49 Lakh cum cof rock muck
has been utilized in partially executed
Upstream and Downstream
Cofferdams. Further 207 lakh cum of
rock muck will be required for the
construction of balance cofferdams,
ECRF dam in gap-ll, upstream left side
guide bund of Approach Channel and
for the river protection works. The total
rock muck will be utilized in the above
works from February, 2020 to
December, 2021.
The Government land demarked near the zero

point cannot be utilized for dumping as the
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will be requi_red for the
construction of balance
cofferdams, ECRF dam
in gap-ll, upstream left
side guide bund of
Approach Channel and
for the river protection
works. The total rock
muck will be utilized in
the above works from
February, 2020 to
December, 2021.

The Government land
demarked near the zero
point cannot be utilized
for dumping as the
excavated muck has to
be transported through
Polavaram village. The
land will be utilized for

the future needs of the

excavated muck has to be transported through
Polavaram village. The land will be utilized for

the future needs of the project appropriately.
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project appropriately.

Authority
the

and

Project
made

commitment
assured before the
that

i.e.,

Committee
henceforth
11.12.2018 onwards
dumping of mucks
will not be done near
the BC colony area.
Copy of commitment
is annexed as

Annexure - 'C'.

The Project Authority
shall continue to abide by

their commitment.

The dumping of  muck

near B.C Colony has
been stopped as
promised to the

commitiee.

The Project Authority shall continue to abide

by their commitment.

The project authority

shall regularly carry

cut air quality
monitoring in line
with National

Ambient Air Quality
Monitoring

No comprehensive
AAQM has implemented
by the project authority.
M/s. NEERI,
Hyderabad was engaged
for May 20198 and M/s
Envi Tech Pvt Lid for

However,

The Ambient Air Quality
(AAQM)

has been conducted in

Management

five places in May, June
and July of 2019 and on
18.01.2020. The study
reports of May, June &

The Ambient Air Quality Management (AAQM)
has been conducted in five places in May,
June and July of 2019 and on 18.01.2020. The
study reports of May, June & July have
already been submitted and the latest reports
are also submitted to APPCB and Polavaram
Project Authority on dt.21.01.2020.
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Programme and
submit reports to

MOEF & CC/APPCB.

June 2019 for monitoring
AAQM at 5
including BC  Colony.
Photographs

places

and
analysis reports enclosed

(Copy
Annexure -

enclosed as
C). The
Committee examined the

submitted and
that PMip

PM.>s exceeded at four

reports
found and
places out of five places
monitored in May 2019.
To

evidence, a

get conclusive

comprehensive AAQM is

required.

July have already been
submitted a.nd the latest
reports also
submitted to APPCB and
Polavaram
Authority
dt.21.01.2020.
The GoAP

accorded administrative

are

Project

on

have

sanction vide
G.O.RT.No.35,
dt.21.01.2020 for

rs.406.21 Lakhs for the
Estimate for carrying out
the Air
Monitoring, water guality
tests by M/s. NEERI
Hyderabad for Rs.84.45
lakhs plus GST and

plantation

Quality

including

providing Tree guards,

The GoAP have accorded administrative
sanction vide G.0.RT.No.35, dt.21.01.2020 for
rs.406.21 Lakhs for the Estimate for carrying
out the Air Quality Monitoring, water quality
tests by M/s. NEERI Hyderabad for rs.84.45
lakhs plus GST and plantation including

providing Tree guards, and

watering
maintenance for 3 years at Muialanka dump
yard for Rs.306.50 lakhs.

The work order was place on M/s. NEERI,
Hyderabad order
No.SE/PIPHW/OT1/AEE1/EIA/NOL.11/01/2019-
20, Dt.20.01.2020 for carrying out the AAQM

and water quality studies for one year.

vide work

Hence, the reports prepared by NEERI,
Hyderabad, by collecting data of Air
environment, I\;oise environment, Ground

water and surface water environment and soil
environment on line with National Ambient Air
be
submitted to APPCB & MoEF regularly as

Quality Monitoring Programme  will




watering and
maintenant;e for 3 years
at Mulalanka dump yard
for Rs.306.50 lakhs.

The work order was
place on M/s. NEERI,
Hyderabad for carrying
out the AAQM and water
quality studies for one
year.

Hence, the reports
prepared by NEERI,
Hyderabad, by collecting
data of Air environment,
Noise environment,
Ground water and
surface water
environment and soll
environment on line with
National Ambient Air
Quality Monitoring

suggestéd by thz Committee.




Programme  will  be

submitted to APPCB &

MoEF regularly  as
suggested by the
Committee.

of
with

Strengthening
dump  sites
proper heigh“ts and
slopes along with
vegetative cover may
be
immediately in
with

planned

consultation

technical experts.

Progress as suggested in
Point

complied.

No.2 may be

The balance works were
entrusted to the New
Agency vide Agreement
no.01/2019-20,

dt.08.11.2019. The
contractor has yet to start

the earth work
excavation.
After  completion  of

dumping to a maximum
height of 30m with proper
slopes, comprehensive
planning for development
of vegetative cover in the
yard in

with

dump

consuliation

Progress as suggested in Point No.2 may be

complied.




Horticulture Department,
Forest -Department &
Agricultural Department
will be taken up as
by the

committee. GoAP have

suggested

accorded approval for
the Estimate of
comprehensive avenue

plantation programme for
Rs.321.75 lakhs
G.0.RT.No.35,
dt.21.01.2019.
32,400
spacing of 5mX5m will

vide

plants at a

be raised in Moolalanka
dump vard by completing
the tendering process by
March, 2020.

The Committee has

verified the

As Informed, repot from
T Delhi is still awaited

The problem of sliding of
right sided bank of spill

It is reported by the Project Authority that the
problem of shding of right sided bank of spill
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restoration of roads
after deve'iopment of
cracks as reported in
the project approach
road during the last
monsoon
The report obtained

from Central Design

season.

Organization,
Vijayawada, AP is
annexed as

Annexure - ‘D',

on the permanent

protective measures on

the - sliding of
embankments. Opinion
of experts may be
followed.

channel was studied by
Prof Ayéthiramam of IIT,
Delhi and the
furnished by him for

report

providing 35m depth of
stone  columns  was
discussed in the 111"
DDRP meeting. The
agency expressed its
inability  to

stone columns to a depth

construct

of 35m as recommended
by IT, Delhi and

proposed alternative
structures to Earthen
Embankment.  Various
alternatives were

discussed by the
members of the panel
and it was decided that

the agency shall submit

channel was studied by Prof {\yothiramam of
IIT, Delhi and the report furnished by him for
providing 35m depth of stone columns was
discussed in the 111" DDRP meeting. The
agency expressed its inability to construct
stone columns to a depth of 35m as
recommended by [T, Delhi and proposed
alternative structures to Earthen Embankment.
Various alternatives were discussed by the
members of the panel and it was decided that
the agency shall submit the alternative ground
improvement technigue or any suitable option
in consultation with IIT Delhi and CSMRS. Prof
Delhi R.Chitra,

have been addressed to

Ramana |1IT,, and Mrs.
CSMRS, Delhi
furnish suitable option for arresting slipping of
banks and they arg planned to inspect the site
after dewatering of Spill channel. The
dewatering of spill channel was started from
16.12.2019 by installing 28 pumps of total

capacity about 4060 HP and will be completed




the alternative ground
improvéme’hf’ fechnique
or any suitable option in
consuitation  with T
Delhi and CSMRS. Prof
Ramana [iT,, Delhi and
Mrs. R.Chitra, CSMRS,
Delhi have been
addressed tc furnish
suitable option for
arresting  slipping  of
banks and they are
planned to inspect the
site after dewatering of
Spill channel. The
dewatering of spill
channel was started from
16.12.2019 by installing
28 pumps of total
capacity about 4000 HP
and will be completed by

by dt.14.02.2020. Necessary protective
measures will be taken'up as per their

suggestions.




dt.14.02.2020.
Necess:.ary protective
measures will be taken
up their

suggestions.

as  per

Adequate dust
suppression “

measures like
providing water

spraying may be

arranged till good
vegetative cover
attained.  Similarly,

water spraying may
be
wetting the approach

arranged  for
“roads/ village roads
etc. at the project
and

| areas nearby

villages.”

It is reported that being
the monsoon season, the
wetting of roads / village
roads are temporarily
About 5

tankers are engaged as

suspended.

a emergency measure in

this regard.

Five water tankers have
been engaged
continucusly for spraying
water on the approach
roads io suppress the
dust. After resumption of
Earth work, more tankers
will be put to use to

suppress the dust as per

requirement and as
suggested by the
committee.

the

observed the spraying cf water on approach

During inspection committee  have
road to suppress the dust. The PIP further
informed that after resumpticn of earth work
be

increased accoiding to the requirement as

the number of tankers engaged will

suggested by the committee.




issues raised by the Applicant and Committee’s observations:

Based on NGT directions 07.11.2019 in O.A.N0.857 of 2018 the petitioner has
addressed an E-mail dated 15.12.2019 {Annexure — 5) to the District Collector,

West Godavari District and also personally submitted a representation before the

committee on 22.01.2020.

The Committee has reviewed the petition based on the prevailing Land
Acquisition Act, of 2013 and opined that the petitioner shall approach appropriate

-authority for further remedial action. In the meeting the Collector was referring

RoC.No.182/2016(R&R), Dt.05.12.2019 wherein land compensation payment
details as per the norms of the LA&RR Act, 2013 already being passed. Copy of

the compensation order to the land owners is (Annexure — 6).

Cther issues and committees observations:

Tz”he issue of flooding needs and Re-habilitation measures taken were discussed
with PIP and the District Collector, West Godavari. The District Collector has
pi‘rovided an exhaustive report on Re-habilitatory measures about Godavari floods

in August, 2019 in Polavaram, Kukunurru, Velairpadu mandals of West Godavari

District. The reports inciudes the measures taken on (i) medical camps, (i)

Launches & Boats deployed, (iii) Generators Deployed, (iv) Teams deployed (V)
Distribution of Vegetables, (vi) Distribution of Essential Commodities, (vii)
Distribution of Tarpaulins, (viii) Distribution of Kerosine Oil, (ix) Supply of drinking
water, (x) Special relief Amount, (xi) Relief Camps and (xii) Total incurred
amount. Comprehensive report is (Annexure — 7) . Further the Committee
discussed with the PIP officials on technical measures taken on the containing
the flood situations. The PIP has submitted the detailed plan of LA&RR of
Polavaram Irrigation Project at +45.72 contour and LA&RR uptc +41.15 mts
contour and details of R&R status contour wise as phase -1 and Phase -2.
Further, the PIP has informed that the coffer dam height was maintained much
lower levels upto +35 mts. contour and provided necessary documents as proof

to the committee placed as (Annexure — 8). The PIP has provided the discharge

'details in cusecs date wise from 27.07.2019 to 10.10.2019 depleting the level of

the water at upstream coffer dam level. The detail is provided as (Annexure — 9).

Committee stressed the point that the project Authority should take all necessary




measures and strengthening work related to dam safety and completion and
LA&RR before next monsoon. An overview map of the project is provided as
(Annexure — 10). The Comnittee also discussed in detail about the minutes of
the DDRP meeting held on 10.06.2019. The PIP officials provided detailed
measures taken item wise, which is annexed (Annexure - 11). It is observed that

the PIP is following the decisions of the DDRP meeting.

The Committee observed that the clarifications sought on the issues of the
declaration of eco sensitive zone i.e., Papikonda National Park are yet to be
clarified. The Committee directed the representative of the Forest Department
attended the meeting to get clarified from Government of India, MoEF & CC, Wild
Life Division, New Delhi as directed in the Joint reported dated 24.07.2019.
However, the representative informed that a communication has been sent on
17.12.2019 (Annexure - 12) to the Principal Chief Conservator of Forests,
Hyderabad to review the issue of notification of eco sensitive zone for Papikonda

Eco Sensitive Zone,

The issues related to the poor maintenance of the diversion roads within the
project area and outside were discussed with the PIP. The PIP has submitted the
-ancillary works estimation including diversion roads proposals to the Committee
annexed as (Annexure — 13). The Committee has stressed the need of the
periodic maintenance of the arterial roads so that only minimum disturbance is

caused to the common people residing at the project area.

The issue of Environmental Clearance (EC) related to additional land acquired by
the project as per the provisions of the Right to Fair Compensation and
Transparency in land Acquisition and Re-habilitation & Re-settlement Act, 2013
was also discussed. The Committee again stressed that the PIP shall provide
necessary documents showing that the additional land acquired is part of the

project area.

The Superintending Engineer who took charge as Project Authority has informed
that necessary documents shall be provided to the Committee on priority. The
PIP informed to the Committee that an additional affidavit shall also be filed
'directly to the Hon'ble NGT by the PIP inciuding the progress made on ATR
before next date of hearing.




2L
The Committee is of the opinion that the project progress including ATR and other
issues discussed in the Joint report shall be reviewed by Chief Executive Officer of
Polavaram Project Authority and report the progress every gquarter point wise to the
Government of India, Ministry of Jal Shakthi and to the Government of Andhra
Pradesh for compliance.

B. Siva Prasad, Dr. M Madhusudanan Scientist (E),
Joint Chief Environmental Engineer, Scientist (E) & (Regional Director,
APPCB, Vijayawada Chennai), Central Poliution Control

Board, Regional Directorate,

Bengaluru.

. /) ///)&:ff?/zf} VAN
Dr. C. Palpandi, é};e/nnst “C”, Mutyala Raju Revu, IAS,
MoEF&CC, Regional Office Collector and District Magistrate,

(South Eastern Zone), Chennai West Godavari
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SJAFE BANK OF INDIA
POLAVARAM
WEST GODAVARIDIST
PH, NO: 08811-251616

TAHSILDAR
O/o TAHSILDAR
POLAVARAM

Dlew

With
prese
ihe rd

Yaurg
For i‘:ﬂ

BRA]

ey

F.NO:

8ir,

Sub: Non-payment of Cheque No: 049450 dated 30.08.2007 tor Rs.2.87.983/-

favoumw Sri. Pentapati Pulla Rao S/o Gangaraju

Ref: Yourlé{tter R.0.C. No: 102/2013 (D.T.) dated 21.63.2013

I dfuf

e e

corgds available at the Brauch.

reference to the captioned cheque, we have to advise that the Cheque was not

ited for payment {o the Bank for the pariod from 31.08.2007 to 31.03.200_8 a8 per
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No.718/2006 ~ Revenue Divisional O_r’ﬁca.
Jangareddigudem, D{.18.02.2013
Fion To
Sri NV V.Satyanarayana, MA. B.L, The Tahsiidar,
Revdnue Divisiona! Officer, Polavaram.

Jangareddigudem anc
R&R|Olficar,
\ndird Sagar (Polavaram) Projact.

o

peti

District - Polavaram Mandal Polavaram Village — R.S.No. 337/2, Ac.24.57
cls ~ Acquisition of iand for Caonstruction of Bund Il for RIMC under indira
Sagar (Polavaram) Project — Land acquired and Award passed - Payment
of compensation requesied by Si p_Pulia Rao of Polavaram Viliage —
Ragarding. ’

Ref- 1) This office Roc No.748/06{LA-ISP), Dt.31.08.2007 (Award No.9/2008,

Dt.31.08.2007)

2) Petition of Sri P.Pulla Rao S/o Ganga Raju of Polavaram Village
received on 25.10.2012.

e

T

Sl Pentapatl Pulla Rao S/o Ganga Raju of Polavaram Village has put in a
tlon addressing the Tahsildar, Polavaram stating that he owns an extent of Ac.2.74

Cis.} in R.8.No.238/2 of Polavaram Village and the same exlent was acquired forf
Forrhation of Bund-li and for excavation of RMC of Indira Sagar (Polavaram) Projsct
andlthat he learnt that the cheque for an amount of Rs.2,87,863/- towards land
corrpensation due to him is available in Reverue Divisional Officer's Office,
Janpareddigudem and finally requested to arrange the issue of the chegue to him.

the
etc

10 his connecton, the connected record wWas got verfied. As seen flom
award bearing No.8/2008, Dt31.08.2007 an extent of Ac.24.57 Cis., in R.5.Ne.337

L Poiavaram Village was acquired for Formation of Bund li and excavalion of RIIC

under Indira Sagar (Polavaram) Project in which the petitioner's land rneasuring Ac.2.74
Cts|covered by R.S.Nc.338/2 of Polavaram Village was also involved in acquisition.
The| apportionment of Award under ltem No.ll speaks that the pelitioner Sri Pentapzli

Pul

. Rao S/o Ganga Raju of Polavaram has not attended the award enguiry. The

awadrd amount of Rs.3,56,340/- was ordered 1o boe kept in Civil
Dejposit U/s.30 and 31(2) of Land Acquisition Act.

p Lhlitha Devi in foken of having received the cheque hearing No0.045450 {or an amount

[On verification of acquittance it is found the signature. of his mother Smi

of iks.2.87,663/- ]

JENSEEED N .

in the above circumstancas, i request you {o enquire ino tha matter with

refbrence to the connected recerd dealt with In your office and submit your detaile
report explaining the correct reasons for what extent we can solve the pending issue. -
cofy of petition is harewith enclosed for necessary action. i

This should be treated as specially urgent.
Yours faithfully,
Sd/- NV V. Satyanarayana,
Revenua Divisional Officer,
Jangareddigudem and
R&R Officer,
Indira'Sagar (Polavaram) Project.

fiLe.p.old

Sub~ Land Acguisition ~ Indira Bagar (Rolavaram) F’rd}@et -~ Wast Godavail
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STATE BANK OF INDIA TAHSILDAR
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POLAVARAM Ofo TAHSILDAR

WEST GODAVARI DIST POLAVARAM

PHL, NO: 08811-251616

FNO: DATE: 16.04.2013
Sir,

“Sub: Non-payment of Cheque Not 049450 dated 3{.08.2007 for 85.2,.87.563(-
Favouring Sa. Pentapati Pulla Rao S/o Gangaraju

Ref: Your lgiter R.O.C. No: 102/2013 (D.T.) dated 21.03.2013
reference to the ceptioned cheque, e have 1o advise that the Cheque was not

ited o1 payment to the Bank for the period from 31.08.2007 10 31.03.200_8 68 per

sovds pvailable gt the Branch.




17/04/2020 Email s
B ""‘-‘—“"E
Emgil collector_wgd@ap.gov.in
Fwd:. AP:j?'CB-RO—ELR-Inspection of oa no 857/2018, Polavaram project, AP
From : commir16@gmail.com Fri, Jan 17, 2020 02:45 PM
Subject : Fwd: APPCB-RO-ELR-Inspection of oa no 857/2018, Polavaram project,
AP

To : Kartikeya Misra, TAS <collector_egd@ap.gov.in>, Bhaskar Katamneni,
LA.S., Collector, West Godavari <collector_wgd@ap.gov.in>,
SUPERINTENDENT-G <egosupdtg@nic.in>, fsupdtwgr r
<fsupdtwgr.r@gmail.com:>, rdojrg@rediffmail.com

Sir,

Please go through the mail below and submit the information requested by the Chief Engineer, PIPHW,
Dowlaiswaram by today evening. Same will be forward to the Government by Tomorrow.

With Regards,

Commissionerate, R&R, .y P

Government of Andhra Pradesh PN S

Venkata Novus Elite, 1st Floor, E//

Opp.Andhra Hospitals, Gollapudi, %; ‘QHE"*}“ ;

Vijayawada - 521 225 AMARAVATI i %
”’»&f?‘g" o

Please consider the environment before printing this e-mail!

—————————— Forwarded message ------—---

From: S.E, PIPHW Circle, Dowlaiswaram <seishw@gmail.com:>

Date: Fri, Jan 17, 2020 at 1:27 PM

Subject: APPCB-RO-ELR-Inspection of oa no 857/2018, Polavaram project, AP
To: EE,ISHW Div3,Polavaram <eeishw3@gmait.com>, EE2ISP Dvn.2 <ee2isp@gmail.com>, o
ecishwdivns@yahoo.com <eeishwdivn5@yahoo.com:>, Eeisp Spillway <eeispspillway@yahco.com>,
Executive Engineer EE <geisphw4@yahgo.com>, Executive Engineer ISPHW Division No 8
<eeisppdn8@gmail.com>

Cc: <spleoll.pipriy@gmail.com>, Commissioner R&R <commrrlo@gmail.com>

Sir,
Please find the attachment.

Superintending Engineer,
Polavaram Irrigation Project
Head-works Circle
Dowlaiswaram, E.G Dist.
AP

—————————— Forwarded message -----—--

From; SURYAPALEM VENKATESWARLU <roelr-eel@appch.gov.in>

Date: Fri, 17 Jan 2020 at 13:09

Subject: APPCB-RO-ELR-Inspection of oa no 857/2018, Polavaram project, AP
To: <eeishw3@gmail.com>, <seishw@gmail.com:>, <ceishw@gmail.com>

https:/femail.gov.infhfprintmessage?id=C:-287 17 &lz=Asla/Kolkata&xim=1 113




17/01/2020 Email
Cc: BATCHU SIVA PRASAD <unitl-jcee@appcb.gov.in>, T. Rajendra Reddy JCEE <zavsp- =g «

Jﬁec@appcb gov.in>, APPCB HO LEGAL <hopcblegal@gmail.com> sk
?

r

|

Sir,
Please refer to my telephonic discussion today.

Please find attached below the trailing mail of Head Office, APPCB, Vijayawada and request to send
the information as requested by the member i.e., Report filed by the Project proponent on
24.10.2019, report filed by Water Resources Department and Dam report meeting review and
minutes on 10.06.2019, Google maps (before, during different stages of construction and

present status) and also latest status report on Implementation of Directions/Recommendations of Joint
Inspection.

The above information is required by 11 AM, 18.01.2020 positively.

From: "BATCHU SIVA PRASAD" <umt1~3cee@appcb gov.in>
To: "SURYAPALEM VENKATESWARLU" <roelr-eel@appcb.gov.in>

Cc: madhul960@gmail.com, "SASTRY EE APPCB" <uniti-eel@appch.gov.in>
Sent: Thursday, January 16, 2020 6:52:03 PM

Subject: Fwd: Inspection of oa no 857/2018, Polavaram project, AP

Pls contact the irrigation people and get the information sought in the trailing mail and sent to the committee
members.

With Regards
B Siva Prasad
JCEE

From: madhul%OOgmaH com

To: dropullaracl@gmail.com, "BATCHU SIVA PRASAD" <unitl-jcee@appch.gov.in>

Cc: "T.Rajendra Reddy JCEE" <zovsp-jcee@appcb.gov.in>, "K Sri Rama Murthy” <unitl-
seel@appcb.gov.in>, "SASTRY EE APPCB" <unitl-eel®@appchb.gov.in>, "A.Subbarao , SEE" <unit4-
seel@appcb.gov.in> L.
Sent: Tuesday, January 14, 2020 5:57:02 PM

Subject: Re: Inspection of oa no 857/2018, Polavaram project, AP

Kindly read the date of arrival at Rajmundry as on 21-01-2020 evening, 20.55 Hrs by Indigo 6E7125

On Tue, 14 Jan 2020 at 13:26, Dr. Madhusudanan M <madhul1960@gmail.comn> wrote:
Sir

This is to confirm that I shall reach Rajmundry on 22nd evening by Indigo flight. (20 Hrs, detazls shall
follow) .

The inspection date is proposed on 22nd and 23rd January 2020 as discussed.

While going through the judgement dt 07-11-2019, it is referring about three reports

a) Report filed by project proponent on 24-10-2019
b) Report filed by Water resources department , state of Andhra Pradesh,
¢) Dam report meeting review & minutes on 10-06-2019

Also kindly get google map: before, during different stages of construction and present status.

" Kindly get these reports/maps for updates before inspection. Also take necessary permission etc to visit
coffer dam area, meet people about rehabilitation/large scale loss/submergence issues etc.
Also alert the project proponent to prepare a status report and present before the committee.

Regards,

https:femail gov.in/h/printmessage ?id=C:-287 17 &lz=Asia/Kolkatadxim=1 2/3




1710112020 Email

pr.M.Madhusudanan, Scientist 'E' (Regional Director)

Central Pollution Control Board, et *
- Reginnal Directorate, ist Floors, Nisarga Bhawan, A-Block, Thimmaiah Road, 7th I cross,
- Bernigialury 560086

()21 080 23233996 (R)91 80 23586793 (M),08745057374, 09448019014

(N, _istry of Environment Forest & CC, Govt. of India, New Delhi)

Regards,

Dr.M.Madhusudanan, Scientist 'E' (Regional Director)

Central Pollution Control Board,

Regional Directorate, 1st Floors, Nisarga Bhawan, A-Block, Thimmaiah Road, 7th D cross,
Bengaluru 560086

(0)91 080 23233996 (R)91 80 23586793 (M),08745057374, 09448019014

(Ministry of Environment Forest & CC, Govt. of India, New Delhi)

hitps://email.gov.infhiprintmessage?id=C:-28717 &iz=Asia/Kolkatadxim=1 33



GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Water Resources. Department - Polavaram rrigation Project-Polavaram-West Godavari
District - Carrying out the Air Quiality Monitoring and Water Quality Tests — preparation
of reports to MoEF and APPCB & Raising of plantation and 3 year maintenance at
Mulalanka dump yard for an amount of Rs.406.201 Lakhs — Administrative 'sanction -
Orders — Issued.

WATER RESOURCES (Proj.) DEPARTMENT

G.0.RT.No.35 - Dated:21/01/2020
Read the following:-

1. Erom the Chief Engineer, PIPHW Unit, Polavaram, Lr.No.CE/PIPHW/DCEZ/OT3
IAEE1/M1/2019/145M Dated.23-04-2019.

2. From the Chief Engineer, PIP Head works Unit, Polavaram. Lr.No.CE /PIPHW/
DGE-2/0T3/AEE HAAQI492ZM Dated.17.10.2019.

3 From the Chief Engineer, PIP Head Works Unit, Polavaram Lr.No.CE /PIPHW
/DCE/OTA/AEE2/AAQ/OM Dt:02.01.2020.

ek

ORDER.

In the references read above, the Chief Engineer, polavaram Irrigation Project:
Head Works, Polavaram has stated the Ministry of Environmental & Forests has
granted clearance to the Polavaram lrrigation Project on 95.10-2005 and mentioned
that the clearances is subject 10 the implementation of environmental safe guards have
to be implemented while doing the earth work excavation as well as dumping of
excavated soils as part of the Enviranmental Impact Assessment.

2. He has further stated that the OA N6.857 of 2018 has been filed by Dr.P.Pulle:
Rao towards the pollution effects of dumping activity being performed in Polavaram
Irrigation Project. in this regard, a 4 member committee constituted by the Hon'bie NGT,
New Dethi has been visited the site on 11-17-2018 and observations were
cormnmunicated vide 0O.A.No.857 of 2018 on Dt.29-12-2018. ’

3. He has further stated that the Principal Scientist, NEERI, Hyderabad and his
team members have inspected the Polavaram irrigation Project site on 01-02-2019
regarding Air Quality Monitoring, Noise level, Waler Quality tests and preparation of
reports o MOEF and APPCB. -

4, As per the suggestion of the team the Superintending Engineer, PIPHW Circle,
Dowlaiswaram has submitted the estimate for 1) Carrying out the Air Quality Monitoring
and Water Quality Tests — preparation of reports to MOEF and APPCB and 2) Raising
of plantation and 3 year maintenance at Mutatanka dump yard. (The detailed provisions
are annexed to this order) . '

(p.t.o)

) ARREARE — 2-
v | 3 % |




“530 Major Works — 531 Other Expenditure”.

5. The rates for the above item of works are adopted as supplied by the Forest
Depar}ment Forest Schedule of Rates for the year 2018-19. The total Estimate amount
including these two components and G8T 18.00% is Rs.4.2297 crores and the Chief

w

Engineer, PIPHW has requested the Government for favour of according administrative
approval.

6. Government after careful examination, hereby accord administrative sanction for
the works “1) Carrying out the Air Quality Monitoring and Water Quality Tests -~
preparation of reports to MOEF and APPCH & 2) Raising of plantation and 3 year
maintenance at Mulalanka dump yard” for an amount of Rs.406,201 Lakhs subject to
the Chief Engineer, Polavaram Irrigation Project Head Works shall ensure i) correctness
of quantities, rates and data proposed in the estimates and i) Supporting data for the
rates for certain items i.e watch & ward etc are not furnished. The same shall be arrived.

7. The expenditure shall he chargeable to Head of Account ‘DA 4700 — Capital
Outlay on Major Irrigation 01-Major Irrigation ~ Commercial — MH(120) —~ Polavaram
Barrage — GH (11)- State Development Plan ~ SH (26) D & A works — GH {12) Central
Assistance fo State Development Plan (CASDP) SH (26) Dam & Appurtenant works —

8. The Chief Engineer, Polavaram Irrigation Project Head Works, Polavaram shall
take necessary action accordingly. ’

9. This order issues with the concurrence of the Finance (FMU.WR.l) Department,
vide thelr U.O.No. FINO1-FMUOPC(WR3)/61/2019-FMU-WR-II , dated 13.01.2020.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To

The Chief Engineer, Polavaram Irrigation Project Head Works, Polavaram
Copy To:

The Accountant General, AP, Hyderabad,

The Pay & Accounts Office, AP, [brahimpatnam, Vijayawada,

The Director of Works & Accounts, Vijayawada,

Finance (FMU-WR Ill) Department,

SF/SC.

JIFORWARDED::BY ORDER// Q \t.;(

o

SECTION OFFICER ' *




(Annexure to G.0O.Rt.No. 35 Water Resources {(Project.l) Department, dated.
21101/2020)

1) Carrying out the Air Quality Monitoring and Water Quality Tests ~ preparation
of reports to MOEF and APPCB with the following provisions:

1. To identify the monitoring locations for air, water and sail guality pased on local
meterology, land cover/topography and other available information.

2 To monitor air quality (AALY, nolse levels and water quality, soil quality at
identified locations I and around Polavaram Irrigation Project Head works site,
Polavaram.

3. To assess the AAQ levels, noise levels and water quality, soil quality in and
around near Polavaram Mulatanka dump yard site and suggest suitable ritigation
measures, if required.

4 The environmental quality data will be generated in the project site on monthly
basis in the year excluding monsoon season (June-August). The environment
assessment includes generation of data on the air, noise and water environments of
the study area.

5 The total budgetary offer for carrying monitoring and assessment of environmental
measures in one year is Rs.B4.45 lakhs plus GST extra as applicable at the time of

payment. And

2) Raising of plantation and 3 year maintenance at Mulalanka dump yard vide letter
dated.17.04,2019 with the following provisions.

1. Provisian for Alignment & fixing planting point for avenue plants.

9 Provision for Cost and collection of stakes inciuding cost, colfectiah,
transportation and fixing in the pit.

5 Proyision for Cost of tall plants & grafted fruit bearing trees.

4. Provision for Transportation charges of plants.

5. Provision for planting the bag plants, tree guards & etc.,

8. Provision for Replacement of casuatities @ 20%

7 Provision for Application of Fertilizers, Chemicals & etc.,

8. Provisian for Watch & Ward Charges.

9. Provision far 1 st year maintenance charges.

10. Provision for 2 nd year maintenance charges.

11. Provision for 3 rd year maintenance charges.

' ' ADITYA NATH DAS
: SPECIAL CHIEF SECRETARY TO GOVERNMENT




ML
NNER) £ —= ¢
.

GOV F ANDHRA PRADESH
WA RCES DEPARTMENT S

From: To:
Sri M. Nagi Reddy, ME, MIE,, CSIR National Environmental Research
Superintending Engineer, Institute,
PIPHW Circle Zonal Laboratory, IICT Campus,
Dowlaiswaram 533125 Tarnaka, Hyderabad 500007.
Ph#t/FAX: 0883 2417559(8)/ Telangana State, India

0883 -2417557
Email: seishw@gmail.com

Work Order No.SE/PIPHW/OT1/AEEL/ETA/Vol.11/ 01/2019-20, Dt.21.01.2020,

Gentlemen, A
Sub:- Water Resources Department ~ Polavaram Irrigation Project- Polavaram
Head Works — West Godavari District — Carrying out Air Quality Monitoring
and Water Quality Tests — preparation of reports to MoEF and APPCB —
Work Order Issued ~ Reg.

Ref:- 1. G.O RT No. 35, Water Resources Department, Dt, 21.01.2020.
2. Your Quotation Lr. No. HZC/Polavaram/2019/110, Dt.08.02.2019
furnished to the Executive Engineer, PIPHW Division No3 o
Polavaram West Godavari District, Andhra Pradesh.
Q@@

Your Quotation for “Compliance Monitoring and Assessment of Ambient Air Quality,
Noise Levels and Water Quality in and around Polavaram Irrigation Project Head Works
site, Polavaram, West Godavari District, Andhra Pradesh” for an amount of Rs. 84.45
Lakhs + GST furnished vide reference 2™ cited along with terms of Paymentaeonditions.
is hereby accepted.
You are directed to proceed with the subject work immediately duly contacting the
Executive Engineer, PIPHW Division No 3, Polavaram, West Godavari, Andhra Pradesh.
The Terms & Conditions |

1. To Identify the monitoring locations for Air, Water and soil Quality based on local
meteoroldgy, Land Cover, Topography and other available information.

2. To Monitor Air Quality (AAQ), noise levels and water quality, soil quality at
identified locations in and around Polavaram Irrigation Project Head Works site,
Polavaram. |

3. To assess the AAQ Levels, noise levels and water quality, soil quality at identified
locations in and around near Polavaram Mulalanka Dump Yard site and suggest
suitable mitigation measures if required.

P.T.O
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4, The environmental quality data shall be generated in the project site on monthly
basis during the year excluding monsoon season. The environment assessment

includes generétion of the data on the air, noise and water environments of study
area.
5. The amount quoted Rs. 84.45 Lakhs + GST is inclusive of all incidental charges
and Taxes. No Extra cost shall be paid on any account.
6. Necessary statutory deductions such as Income Tax etc., shall be made from the
payments released against the subject work.
En(;I: Other Terms & Conditions.

Yours faithfully,
Sd/- M.Nagi Reddy, 21.01.2020,
Superintending Engineer,
PIPHW Circle, Dowlaiswaram.

Copy submitted to Engineer-in-Chief, PIP, Dowlaiswaram for favour of information.

Copy submitted to Chief Engineers PIPHW Unit, Polavaram for favour of information and
requested to issue necessary ratification for entrustment of the subject work to CSIR
National Environmental Research Institute, Hyderabad.

Copy to Executive Engineer, PIPHW, Division No. 3, Polavaram for information and is
instructed to see that the work is completed in terms of the quotation furnished by the
Agency and Terms and Conditions of the Work Order.

Copy to Sub-Treasury officer, Polavaramand Pay and Accounts Officer, Eluru, West
Godavari for information and necessary action. The expenditure shall be charged to
Head of Account “4700 - Capital Outlay on Major Irrigation 01 — Major Irrigation -
Commercial — MH({120) — Polavaram Barrage — GH (12) Central Assistance to State
Development Plan(CASDP) - SH(26) D & A Works — 530 Major Works — 531 Other
Expenditure”.

Sd/- M.Nagi Reddy, 21.01.2020,
Superintending Engineer,
PIPHW Circle, Dowlaiswaram.

/] tefr//
\,< \IME?(‘/MUM

Dy. Superintending Enginece%_,!m{ fzone
;/PIPHW Circle, Dowlaiswaram.
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Other Terms & Conditions to the work Order No. 01/2019-20, Dt.
21.01.2020

1.Objectives:

a. To identify the monitoring locations for air, water and soil quality based on local
meteorology, land cover/topography and other available information/charts

b. To monitor ambient air quality (AAQ), noise levels and water quality, soil quality at
identified locations in and around project site.

C. To assess the AAQ levels, noise levels and water quality, soil quality in and near
Polavaram dumping site and suggest suitable mitigation measures, if required.

2. Scope of Work:
The environmental quality data shall be generated in the project site on monthly
basis in the year excluding monsoon season (June-August). The environmental
assessment includes generation of data on the air, noise and water
environments of the study area. The data collection will be done for

o

Terrestrial Environment

a Air Environment

b. Noise Environment

c. Groundwater and surface water Environment
d. Soil Environment

Terrestrial Environment |
Air Environment \ . e

» Selection of sampling stations: About three AAQ stations will be selected
based on the local meteorology, dumping site area, accessibility, availability of
electricity and local people's support. '

» The ambient air quality (AAQ) monitoring stations will be established and
24hr sample collection shall be done for following parameters: Particulate
Matter (size less than 10 um or PM;g), Particulate Matter (size less than 2.5 um
or PMs), Sulphur dioxide ($02), Nitrogen dioxide (NO2), Ozone (03),
Carbon monoxide (CO), Ammonia (NH3), Benzene (C6H6), Particulate metais
like lead (Pb), Arsenic (As) and Nickel (Ni) and particulate associated Benzo-
alpha-pyrene (BaP), as per National Ambient Air Quality Standards (NAAQS)
Criteria by Central Pollution Control Board (CPCB), New Delhi.

» The samples shall be collected each station for every month except monsoon
season (June-August) as per CPCB guidelines.

» Collection of hourly meteorological data comprising wind speed, wind
direction, temperature, relative humidity, cloud cover, solar insolation and
rainfall (from secondary data sources or from nearest IMD station).
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o Total samples for AAQ in a year 3 (stations) X 8 (twice in a week for cne , -
month) X 9 {months excluding June-August) = 216. -

« Delineation of mitigation measures after assessing the AAQ levels.

Noise environment

. Day Time and Night time noise levels shall be monitored at each station, twice a
week for one month, preferably at the ambient air quality monitoring sites and
selected locations.

« Total samples for noise levels in a year = 10 (stations) X 4 {once in a week for
one month) X 2 (day and night) X 9 (months excluding June-August) = 720.

« Delineation of mitigation measures after assessing the noise levels

Groundwater environment

"« Groundwater shall be collected at the representative locations and shall be
analyzed for the following parameters: pH, TSS, TDS, Fluoride, salinity, total
alkalinity, Total hardness, sulphates, nitrate, phosphate, Chloride, total coliforms,
DO, BOD, heavy metals like Fe, B, Ni, Zn, Pb, Cr, Cu, As, Mn, Hg.

« Measurement of groundwater levels in bore wells once in a month in identified
guarter

« Total samples for Groundwater quality in a year= 10 (stations) X 9 (months
excluding June-August) = S0
« Recommendations on water conservation measures

« Delineation of mitigation measures after assessing the water quality.

Soil environment

. Assessment of Soil quality in the study area shall be carried out at selected stations
for physico-chemical parameters like pH, Conductivity, Organic Carbon, Texture,
Bulk ‘Density, Particle Density, Porosity, water holding capacity, Soluble Cations
(Calcium, Magnesium, Sodium, and Potassium), Sulphates, Chlorides, availabie
N, P & K, Sodium Absorption Ratio (SAR).

« Total samples for soil quality in a year= 5 (stations) X 2 (pre- and post-
MoNsoon Seasons in a year) = 10

Surface water Environment

s Surface water shall be collected at the available locations and shall be analyzed for
the following parameters: pH, TDS, Fluoride, salinity, total atkalinity, Total
hardness, sulphates, nitrate, phosphate, Chloride, total coliforms, DO, BOD,
heavy metals like Fe, B, Ni. Zn Pb, Cr, Cu, As. Mn, Hg.

o Sediment samples shall be characterized for Texture, Total Organic Carbon and
heavy metals (Al, As, Cr, Mn, Fe, Co, Cd, Pb, Ni, Cu, Zn)

¢ Biological Environment:
° Phytoplankton count, major genera and generic diversity
° Zooplankton count, major genera and group diversity
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» Numerical and biomass density per unit area, identification of species and
species diversity of benthic fauna in sediments.

g

» Total samples for surface water and sediments = 5 (stations) X 2 (surface water
and sediment) X 3 (pre-and post-monsoon seasons and winter season in a year)

= 30 )
3. Reporting:

» Periodical Reports: Quarterly reports shall be submitted within 45 days
after completion of sampling for that quarter,

e Draft Report: Draft report shall be submitted within 45 days after
completion of field studies for last quarter.

e Final Report: Final report shall be submitted within 20 days after receiVing
comments/ suggestions from the Superintending Engineer, P.I.P.H.W. Circle,
Dowlaiswaram on draft report.

4. Deliverables:

Compliance report of air quality, noise level, water quality.

L

5. Inputs by Water resources department:
Following information and assistance shall be provided by Water resources
department:
» All the permissions/assistance for NEERI staff to enter in to Polavaram Project
Site and surrounding area during sampling work.
* Arrangement for electricity facilities for keeping ambient air quality instruments.
e Maps showing location of dumping site and other activities of the Polavaram
project in digitized form/AutoCAD

» Existing environmental data from previous EIA/EMP reports, a copy of EC, and
other secondary information available with by Executive Engineer, P.I.P.H.W.
Divn. No. III, Polavaram for the present work.

« Technical persons to be deputed for assisting NEERI teamn during monitoring and
meetings '

» Any other information available with by Executive Engineer, P.I.P.H.W. Divn,
No. III, Polavaram that is in interest of use for conducting studies
 Assistance for undertaking site inspection, field data collection at villages.

6. Award Price:
The award price for the entire scope of work is Rs. 84.45 lakhs (Rupees Eighty
four lakhs and forty five thousand only), excluding GST

7. Reports:
Quarterly Reports: Soft copy through e-mail.
Draft report: 01 hard copy with a soft copy on CD.

T
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Final report: 05 hard copies with a soft copy on CD (2 Nos.).

8. Time Schedule: The time schedule for the completion of the project is 18 months
from the date of receipt of advance along with the work order.

09. Terms and Conditions of Payment:

|Instalment| Amount (Rs.) Mode Schedule
15t 50% of project cost + T . N
o be paid along with
Instalment | G°7 (@ 18.00%) Advance payment work arder
2nd 40% of project cost +| On Submission of 13 months from the
GST (@ 18.00%) | "Draft Report” |02t Of commencement
Instalment ) rart Repo of Study
3rd 10% of project cost + | On Submission of 14 months from the
GST (@ 18.00% “Einal Report" date of commencement
Instalment ( .00%) nal Repo of Study
Total 84,45,000/- + GST

10. Payment shall be made to NEERI, Hyderabad

11. All the Tnvpices, along with the related documents for claiming payments shall

be addressed to:
The Executive Engineer,
P.I.P.H.W. Circle, Division No 3,
Polavaram, West Godavari District,
Andhra Pradesh - 534315.

.. 12. Rights on data: All the data generated under this project is the sole property
of the Water Resources Department. Results, reports, data and other deliverables
developed under this study are the property of Polavaram Irrigation project.

Hence, no information on the study shall be parted with anybody.

Sd/- M.Nagi Reddy, 21.01.2020,
Superintending Engineer,
PIPHW Circle, Dowlaiswaram.

I/ tef/f

WAoo e oine
Dy. Superinteﬁﬁfng Eﬁ‘@m erf“himg,a ‘

éPIPHW Circle, Dowlaiswaram.




File No.DTCL-16024/334/2017-SUPDT(E)-WGO PN QER - L4
L3

Roc'No, E~804652/2017/R&R West Godavari Collectorate,
Eluru 18/02/2018

P:ocaedings of “he Collecter & Distriet Magistrate,
West Godavari, Eluru.
Present: Sri Bhaskar Ketamneni, L.4A.5,

vk

Sub: Land acquisition — Polavaram I vigation Project — West Godavari District —
Jangareddigudem Division - Folavaram Mandal — Polavaram Village — Ac 83.45
Cts in R.5.N06.364/1, 364/2, ¢te.,, — Acguisition of land for provision of
Addztmnal Dumping yard for- Pniavaram Irrigation Project — Draft Land
Award in form-I¥ — Submitted — Award approved-Orders issued.

Read: 1. West Godavari Collector’s Ruc.No.E»QO%‘SZ/QOlT/ (R&R}, D1.02.09.2017
(P.N..Approved)
2. Weist Godavarl Collector’s Roc.No . E-904652/2017/(R&R), Dt.24.12.2017
(il R&R Award Approved)
3. West Godavari Coliector's Foc.No E-904652/2017/(R&R), Dt.10.01.2018
(D.D. Approved)
4. Roc.No. RDOJRG/R-Q1I5870/2017-A0-RDO-JRG
de. 16.2.2018 of the RDO, Jangareddygudem -

kiR e

QRDER:

The dralt award proposals received from the Revenue Divisional Officer, Jangarcddigudem in
the reference-4M read adbove, for sequisition of lrad in R.8No.s .364/1, 364/2 ctc measwing Ac
83.45 Cts, of Polavararmn Mandal and Viliage, tov providing Additional Dumping yard for Pelaveram
Irrigation Project' is herely approved after verification. of proposals U/s 23 and 30 of New LA R&R
Act, 20132 1/w Rule 26 of New LA Rules, 2014, for an amount Rs 12,84,54,364/- ({ Rupees Twelve
crores: elghty four lakhs ninety four thousund three hundred and sixty four only) as
recommended. by the Land Acquisition Officer end Revenue Divisionsi Officer, Jangareddigudem

including all statutery benefits.

Hence, the land compensation of Ry 1%,84,94%, 364/- ( Rupees Twelve crores elghty four
Iakhs ninety four thousand three hundred and sixty four enly ) .is hereby approved including all
statutory benefits .

The Revenue Divisional Officer, Jangareddyguderm is also directed to deposit “the above said
amount in the respective banlk accounts of the landowners a® stated in Form I¥.and the same may be
informed to the landowners. L

Coliector & District Magistrale
West Godavard, Elura,

This document is digitally signed, hence no physicel signeture is required.

To
The Revenue Divisional Officer, Jangareddygudem
The Pay & Accounts Officer; West Godavar], Blura.
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Email vgd@ap gov in

Fw: Froi o Dr. Pentapati Pullarao regarding NGT's orders . Peolavaram ‘#\M‘ TN I‘E S

From : drppullarao@yahoo.co.in Wed, Jan 15, 2020 10:20 AM
Subject : Fw: From: Dr. Pentapati Pullarao regarding NGT's crders . Polavaram 4 attachments

To : Bhaskar Katamneni, 1.A.S., Coilector, West Gadavari
<collector_wgd@ap.gov.in>

District Collector,
Waest Godaver,
Eluru , :Andhra Pradesh,

Sir.

g

Copy of my representation to District Collector submitted on January 3, 2020 is attached herewith. | kindly remind you that i made
this personal appeal during last NGT hearing and was asked to submit my petition, which is mentioned in para § of the NGT's last
orders { attached ).

My request :

My land ;measuring atotal of 6. 30 ( six acres & thirty cents )acres has been forcibly taken away and used for the DUMP., ignoring
the Stays and the fact that there was no environmental clearances forit. . My land was irrigated land .

Mereover, 1 did not take or receive receive any payment to date In addition, | submit the following : ™

Flease give me allernate land in Polavaram. | request that alternate land be given adjacent to the Kadimma Temple, in Polavaram, .
Government has land just adjacent to the Kadiamma temple in ample extent, This is near my land .

Thanking you, %
(/ i
Dr. Pentapati Pullarao &,@ v ? -
//// ¥
Y A;&u -
Annexures: - EL--— -
y A T {oX
Annexure 1 : My petition to Collector in detail on this issue.
Annexure 2. Orders of NGT at last hearing, /,_,./"“"’
Annexure 3: High Court Orders Staying land acquisition at Dump, e
& - 2)
/”l// % (~«é‘ e
N HD .
i v A \MO\’%@ o
— NGT NOV Petition by Dr P.docx oh Y
15 KB . , .
Ol -
wn P (1).pdf Y
160 KB | ot
! 061.jpg
732 KB
} 062.jpg
745 KB

hitps://email.gov.in/h/printmessage?id=C:-286798tz=Asia/Kolkatadxim=1 11
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‘ December 15, 2019
First Floor,

B- 18. Nizamuddin East,
New Delhi- 110013
Phone ; 9350833188,

To

The District Collector

West Godavari District&

Committee Members appointed by Hon'ble NGT

Refi  NGT direction dated : 7/11/2019 in O.A. NO: 857 of 2018

Sir,

During the last hearing on November 7, 2019 , | persanally appeared and requested
Chairman and Hon. Members of NGT Bench that | be given my land at the
PolavaramMula Lanka Dump . | mentioned that the Dump is illegal & anyway | was
not paid for the land and even the AP High Court stayed the entire proceedings,
which were violated by AP Government. Various deficiencies of land acquisition at
Polavaram dump are known to all. In this backdrop, the NGT said i could submit a
petition to you and other members of the Inspection team, which | am doing.

Para 6 of the orders of NGT dated November 7,2019 ( enciosed ) permits me to
give my representation to you and the Commitete.] submit the below for your
consideration and “ return of my land back or Alternate land ,which has been
temporarily occupied by Polavaram dump.

i

E3 it

1. As per the direction of the Hon’ble National Green ~I"ribunal dated 7.11.2019 in
O.A.No. 857 of 2018, | am writing this letter for your consideration and action,

2. You might be aware that my ancestral land along with my family’s deity land
situated in Mulalanka of Polavaram fown was acquired without paying any
compensation for TEMPORARY purpose of dumping the excavated soil of
Polavaram Dam in the year 2016. - -

3. As you are aware that the project authorities categorically informed to the
Joint Inspection Committee appointed by Hon’ble National Green Tribunal in
which District Collector also a member that the land acquired is for additional
dump and it will be used for temporary purpose. The entire soil will be re-
used for the embankments and other construction activity of the Polavaram
Dam.




4,

7.

That in cases of Temporary requirement of land for Public Purpose, District
Callector can invakeSection 81 of the New Land Acquisition Act of 2013 ard
pay appropriate compensation o the land owners. Similarly, my land case
may be considered. | am attaching the extracts of the Section 81 of the New
Land Acquisition Act, 2013 for your ready reference along with this letter.

I wouid like to remind you that | have not received any compensation and not
consented for acquiring my land at Mula Lanka of Polavaram.

Besides that vide an Interim Order dated 5.7.2016 passed by the Hon'ble
High Court for Andhra Pradesh &Telangana in W.P. No. 21305 of 2016, the
Land Acquisition Proceedings i.e. Roc. E-26869/2016/R&R dated 18.4.20186,
Roc No. 182/2016(R&R) 16.6.2016 were kept as Status quo at the disputed
additional dump site in Mula Lanka of Polavaram town. But unfortunately it
was viglateq by the project authorities.

In the above circumstances and in compliance of the Order dated 7.11.2019, |
request you to pass appropriate order/proceedings declaring the dumping
activity as Temporary activity and return the land after restoring/reusing the
soll or any other terms according to the Section 81 of the New Land
Acquisition Act, 2013. |

I am willing to appear personally at mutually agreeable date to discuss the
terms according to Section 81 of New Land Acquisition Act, 2013.

With best regards, Yours sincerely

Dr.PentapatiPullarao

Attachments:

‘“Attachment 1: Order of NGT with reference to this appeal for return of my land :

Attachment 2. Rightto Fair Compensation Act, 2013

Attachment 3: Andhra Pradesh High Court Order dated 5. July, 2016 in Writ
petition NO; 21305 of 2016, Staying the Land ACQUISITION at Mulalanka
Polavaram
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| HIGH COURT OF SUBICATURE AT HYDERABAD.

O i STATE OF TELANGANA AND THE STATE OF ANDHRABRADESH

L upsPAY. (EHETH DAY OEJULY, .
= . 'C"'IWQTHGUS-AND@MDSME&EN o

PRESENT:

< HOIELE SR JUSTICE ARRIASHEKER REDDY

L WP NQ:213050f 2016 ¢
‘Between: .

1. Bandt Briagye Lakshimi, Wie SriGangadhar.... .- - e
© 5 \/alavaia Naga Munikantharo, Wio Sti Rarmbabu, *
‘3. Nalla Sii Strys Kiishnam Raju, S/6 8r Venkata Rao .
4. Dasar Kondal Rag, Slo SriAppaRao -
&. Bandi Monéswara|Rao, S/o Sa Veeranna
6. Gudapsti Nirmala Kumnari, W/o.Sni Stinivasa Rap
7. Yerramalla Totgiah, Sio Sii Venkata Raja-
8. Kotha Gundu Suri:Babu, Slo SriVenkata Krishna Rdo
9. Nangineedi'Ramakrishng, S/o Sri-Appa Rao
10. Somarotithu Ramalakshmi, W/o Sri Kanaka Rao
14.Tadi Veerabhadra Rao-$/0. Jagga Rao :
12.Nanginegd! Venkata Krishna-Rao, 8/o Jaggayya
13.Pamula Durga, W/o &d Subbaiah o
14, Batreddi Ananthalalkshmi Surya Priva, W/o Sr Venkala Rama
Rao, o ' '
15, Batreddi Vijayalakshmi, Wio Sii Satyanarayana
16.Kandru Bangaru Paps, Wio Sri Prabhakara Rao
17.Nalla Anasuiyd W/, Satliraju, -
18, Tadi Mangaram, Sfo. Véerabhadra Rao, -
o e T = .. Petitiotiers:
AND

i_ State of Andhea Pradesh, rep. the Secretary to the Govemment,
Revenue Department, Secretariat Buildings, Salfabad,

- " Hyderabad, Andhra Pradesh

: 2. The District Gpllectsrand Land Acquisition Officer, West Godavari
- District Andlifa Pradesh '
3. The Revenue Divisional Officer and Land Acquisition Officer,
Jangareddigudem, West Godavar District Andhra Pradesh

wigRespondents

‘  Ppefition under Article '226 of the Gonstitution of <Indlia
praying that i the circumstances stated in the affidavit filed Herein, the
High Court may bé. pleased lssue a direction, order of wiit. more.
pariculady one in the nature. of Writ of Mandamus {o declare the action

. of the Respondents ift Issuing Form No. 6(A) Notficatien under Section

T e ) ESded-hy the~2nd-Reshondenit- on .28.2:2016¢ Roc. MNo. E- .

26B69/2016/RER, dated 418.42016-of the 2nd Respondent, Declaratoh
T FehE T, vIrungey Sestion 19 of The Right to Fair Compensation ahd
Transparency in-Land Acquisition, Rehabllitation and Resettigment: Act,
© 201%; and Urgert Notice in Roc. No. 182/2016(R&R), dated 16.6.2016
as ‘belng arbitrary, llegal, unjust; violative of ‘the provisioni of the
afcrementionéd A and also violative of Articles 14,21 and 300 Acfthé
Constitution of India, : _

v
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Peﬁhm undér- Secﬁon 151 ef C. P, praying ‘fhat In the *mretrms’tahces
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ther ploceadings uruant to the Notfitafion under Section 11 (1) Jssued iy
%11& m%mﬁespogﬁgﬁ on 28:2:2016; Roc: No. E-ZSBSQ?ZGTB!R&R, daled
’iB 42016 6l the 2nd Respondent, Dedaration In Form No. Vil i.mdes' Settion 19,
of The: Right 10 Fair. Sompensation and “Transparency in Land Acqwsfmon,:
Rehab”lltaﬁo‘h and ‘Resgeltlement Act 20135 ‘and Urgent. No’uce dn Reé. Nd.
' 182?2016(R&R), fated 1 6:6:2018, pending WP Mo, 21305 of 20146 ori the file.
ofthe High Colrt | - \

. - ThE pehhon -coming-on for hearing, upon ~perisltiy The
| F’emlon anid the affidavit filéd in support thereof and Upon hearing the
~argumants of SRI SIVA Advocate for the Petitioners. gnd G.P. for Land
, Aoqwsmcm (AP) for the Res;:ondent Nos.1 to 3, the Court miade the
felowing: .

-

ORDER |
‘Postafterten (‘iD) days for filing ct*:unten

~ Till then, there ghall be status. quo obtalning as on today over -
thesubject propetty.

LN
1 .
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For ASS]STANT REGISTRAR

1. The Secretary 10 thé Govemmeit, Revenue. Department State of
Andhra Pradesh, Secretariat Buildings, Salfabad Hyderabad,
Andhra Prade*sh

2. The District Cdllector and Land Acqwsrtxon Offi c-ﬁr; Waest Godavari
.Dasfnct Andhra Pradesh. -
3. The'Revenue Divisional Officerand Land Acguisition’ Gfﬁce., _
Jangareddigudem, West Godavari. Dtstnct Andhra. Prade.:,h
L (RR-1:103 by RPAD) .~
4, Two CCs4o the GP for Land Acqulsrhon (4P}, High Court off
Judicature at Hyderabad (OUT)
5. One CCto SRISIVA, Advocate (OPUC)
6. :Qna spare copy

Wwﬁ‘"hu P~ ‘,_.

B3 heing arbhrary,
aforﬁmentxonedm:a
Con's»utuﬁon of India.
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Roc.No.182/2016(R&R) Revenue Divisional Office,

Jangareddigudem, Dt:05.12.2019.

From: To:

Smt. Y.V . Prasanna Lakshmi., M.A, B.Ed., . The District Collector,

Revenue Divisional Officer, , West Godavari,

Jangareddigudem. Eluru.

Sir,

Sub-Land Acquisition - West Godavari District - Polavaram Mandal -
Polavaram Village ~ Acquigition of Land of Ac.203.74 Cents Covered:by .
Rs.N0.346/1 etc., of Polavaram Village for providing additional Dumping
Yard - Land Owners ~ Sri Pentapati Pullarao S/ o0 Late Gangaraju and 3
Others payment of land Compensation ~ requested - sanction of land
Compensation to the land owners proposals submitted - orders requested
- regarding.

Ref:- 1) Award in form IX, Dt: 08.06.2016 for Ac203.74Cts in
R.5.No.346/1 etc., 5

2) West Godavari Collector’s Roe. No. E1-26869/2015/R&R, Dt:
03.02.2016(P.N Approved)

3) West Godavari Collector’s Roc.No. E1-26869/2015/R&R, Di:
28.04.2016(Declaration Approved)

4) This Office Roc.No. 182/ 2016(R&R) Dt: 08.06.2016(Draft Award
Approved)

5) W.P.No. 33226/2018 filed by Sri Pentapatz Lakshmana Swamy,
S/ o (Late) Gangaraju and 2 others of Polavaram, West Godavari
District, i

6) 1.A.No.1/2018 in W.P.no.33226/ 2016, Dt: 13.10.2008.

7) Representations Dt:24.01.2019 of 5ri P. Lakshmana Swamy,

S/ o (Late) Gangaraju for interest payment.

8) Contempt Case No.3276/2018, Dt: 28.12.2018 in
L.ANo.1/2018 in the W.P.N0.33226/2018 filed by Sri Pentapati
Lakshmana Swamy, S/ o (Late) Gangaraju.

9) Representation Dt: 24.01.2019 of Writ Petitioner.
10) Withdrawl of C.C No.3276/2018 filed by advocate Sri Srinivasa
Rao Bodhuri, Dt: 18.02.2019. |

11) Order Dt:01.03.2019 of the Hon'ble High Court in C.C.No.
3276/ 2018(Contempt Case Closed).

12) Representations Dt:01.07:2019 of the Wit Petitioner (Claim for
interest for the period from 08.06.2016 to 30.01.2019.

13) W.P.No. 3996/2019 filed by Sri P. Lakshmana Swamy, 5/0
(Late) Gangaraju, Dt:29.04.2019.

14) Order Dt:29.04.2019 of the Hon'ble High Court to consider
representations of the Writ Petitioner Dt: 24.01.2019 to pass
appropriate order preferably within a period of 8 Weeks from
the Date of Receipt of this order.

15) Representation of Sri Pentapati Lakshmana Swamy, 5/ 0 (late)
Gangaraju, Dt:26.06.2018.

16) Representation of Sri Pentapati Pullarac, S/ o (late)
CGangaraju and 3 others.

AR Bh 0

I invite kind attention to the references cited.
1. I submit that Sri Pentapati Pullarac S/o Late Gangaraju and 3 others filed a
Representation vide reference 16t cited stating that Government acquired their lands
of Ac24.72 cents, for providing Dumping Yard to the Polavaram Irrigation Project



=00

fixing the land compensation of Rs. 15,11,903 /- per acre as per Award NO.14/2016,
and that when they were requested to take the compensation, they did not cooperate
. with the Government for the Acquisition of their land, that they did not furnish their
4/ - Bank A/CNo and proof of Title over their land though asked for them by the Revenue
Divisional Officer, Jangareddygudem.

Sri Pentapati Pulla Rao and 3 others in the representation have also stated that
they have filed W.P.N0.45299/2016 in Hon'ble High Court of Andhra Pradesh against
the LA proceedings and are willing to withdraw it and have also requested that if any
higher compensation is paid to other land owners it may be extended to them also.

They have further stated that their Smt Vyjayanthi Mala filed O.5.No.27/2017 in
the civil Court in Kovvuru requesting to provide share in the total holdings of land of
Sri P.Lakshamana Swamy and by their joint family, that it is pending, that they will
abide by the orders of the Hon’ble Kovvuru Court and that if Jand is to be given to her
by our side we will give to her from olir parents lanid of Ac.2.28 cents and requested
that the land compensation amount of Rs.4,84,90,828 / - for our land of Ac.24.72 Cents
arrived at Rs.19,51,904/- per acre may be paid with interest and that they will abide by
the conditions that we will refund the amount in case of orders of higher officers are
received to recover it.

Smt Pentapati Lalitha Devi W/o Gangaraju Covered by Sl. No 29 of the Award
No.14/2016 Dt.08.06.2016 is in possession of an extent of Ac.18.90 covered by
Rs.No.348/2 etc., the said land owner expired on 30.12.2015 (Death Certificate enclosed)
During her life time she offered a will Dt.07.01.2015 to distribute her land of Ac.18.90 cts
to her 2 sons, 2 daughters and her daughter-in-law. Accordingly an extent of Ac.1.82 cts
is to be given to Sri Pentapati Pulla Rao, Ac.9.00 cts to her daughter-in-law Smt. Radha
Devi, W/o (late) Venkata Ramana, Ac.4.04 cts to her daughters Smt. Madduri Lakshmi
and Smt. Vemuri Jaya each. ‘ :

In this connection I submit that a8 per Section 26 of L.A.RR. Act 2013 notices
were served upon the petitioners and other land owners requesting them to attend
Award enquiry. The petitioners refused to receive the notices dated 16.06.2016. After
following the due procedure regarding fixing of market value under the Act, the total
compensation was fixed @Rs.15,11,904/~ per acre. Subsequently, Award No.14/2016
dated 08.06.2016 was passed. Though, award notice is served upon the petitioner they
did not turn up by demanding more compensation than the award amount as required
under the Act. The Petitioners did not attend to the Award Enquiry and they did not
furnish their bank account and title proof over the Petition Schedule land also. After

passing the award, the possessmn of the land is also handed-over to the hrigation
Department. ’

After Negotiations taken up with the land Owners of the acquired land by the,
District Administration in the interest of the project offered to-pay a gratuitous relief
Rs.440,000/- per acre as one time rehef to the land owners with a condition that they
will not agitate regarding compensation'in any forum.

I submit that as per the representations received from Sri Pentapat:l Pulla Rao

and 3 others claiming for land compensation the following are the details of the
-amounts to be paid to each land owner.

51 Name R.S. Extent Land Gratuities Total
No No. | {Ac. Cts) | Compensation Relief

1 Pentapati Pullarac S/0 | 351/2D | 0-12 95,79,047 127,80,800 1,23,59,847
(Late) Gangaraju 351/3D | 0-38
346/1 | 2-07
648/8 | 1-93
656/1 | 1-82
6.32



5mt Pentapati Radha 373/2 1-90 1,57,20,622 45,40,800 2,02,61,422
Devi W/o 646/2 17-10 ‘
(late)Venkata Ramana | ©44/3 3}: i?
Smt Vemuri Jaya 348/2 | 1-40 61,60,959 17,77,600 79,38,559
W/ o Nageswararao 352/1 i‘gi
Smt Madduri Lakshmi | 348/2 | 140 | 6160959 1777600 | 79,38,559
W/o Venkateswararao | 352/1 g'g“‘; | _

Total 24.72 3,76,21,587 1,08,76,800 4,84,98,387

I submit that the Land Compensation amount of Rs.3,76,21,587 /- will be paid to
the above land owners as per the norms of the LARR Act 2013 as award has already

been passed. I request to issue necessary orders for payment of one Hme gratuitous
relief of Rs.1,08,76,800/ - due to be paid to the above land owners,
I submit here with the following Representations filed by.

Encls: 1. Representation filed by Sri Pent')é{i)éiti Pulla Rao and 3 others.

2. Copy of Death Certificate of Smt. P.Lalitha Devi, "
3. Copy of the will executed by Smt. P.Lalitha Devi.

enue Divisio icer,
,52' Jangareddigudem,
. ’7_“3‘?
£, g oo ‘
Bra 20 b .




NOTES ON
RIVER GODAVARI FLOODS IN AUGUST-201¢
&

18IT OF 4 MEMBER JOINT COMMITTEE IN POLAVARAM IRRIGATION PROJECT, POLAVARAM
ON 2277 & 237° OF JANUARY 2020
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Notes on River Godavari Floods in August 2019 in Polavaram, Kukunoor & Velairpadu Mandals

of West Godavari District

*hE

In West Godavari District SO Habitations (29-Velairpad, 19-Polavaram, 2-Kukunoor) of 3 Mandals are affected due to

occurrence of floods to River Godavari.

Medical Camps: 5 Medical Camps at Polavaram & Velairpadu Mandals were organized in the affected/flood prone

villages. An amount of Rs.61,939/- was incurred towards cost & transportation of medicines.

Launches & Boats deployed: 15 Launches & 19 Boats were arranged for the purpose of transportation of
Public, Medical staff with medicines and for emergency purpese at flood affected areas during floods. An amount

of Rs.24,05,044 /- were incurred for arrangement of Launches, Motor Boats and Country Boats.

Generators Deployed: Positioned 39 Generators in the flood affected villages (19 in Velaripadu & 20 in

Polavaram) and Rs.4,56,430/- was incurred during arrangement of Generators including diesel charges.

Teams deployed: 2 NDRF (90 Members) & 2 SDRF (24 Members) teams deputed to West Godavari by the
Commissioner for Disaster Management, Guntur.

One Mandal level officer from Panchayat Raj/Housing/ Agriculture department and 2 Village Revenue Officers
have been deputed to each habitation in the 48 habitations in Agency area to participate in the Relief Operations

in Polavaram & Velairpadu Mandals.

L



e Distribution of Vegetables: Vegetables @ 1 KG of Potatoes, 1 KG of Onions, 1 KG Ladies finger, 1 KG Brinjal, 1 KG
Tomato & % KG Mirchi has been distributed to the 6070 flood KG of Potatoes, affected families of Velairpad,

Kukunoor & Polavaram Mandals. An amount of Rs.6,11,338/- were incurred for purchase of said Vegetables.

s Distribution of Essential Commeoditiss: 1513.50 QTLS of Rice, 6052 Lirs of P.Oil, 6054 Kgs of R.G.Dal, 1250 KGs
of Sugar and 3554 KGs of Salt were distributed to 6054 flood affected families as follows.

Sl.No. ) Mandal Affected Rice in KGs RG Dal in|P.Oil in | Sugar in | Salt in
- families KGs Ltrs KGs KGs

1 Kukunoor 386 9650 386 386 O 386

2 Velairpadu 3168 79200 3168 3168 0 3168

3 Polavaram 2500 62500 2500 2448 1250 0

Total 6054 151350 6054 6052 1250 3554

¢ An amount of Rs.65,52,831/- were incurred towards distribution of above 5 essential commodities to 6054 flood

affected families.

» Distribution of Tarpaulins: 5500 Tarpaulins @ 2200/- per each were distributed in Polavaram, Kukunoor &
Velairpadu Mandals and An amountof Rs.1,21,00,000/- was incurred for purchase of 5500 Tarpaulins.



Distribution of Kerosine Oil: 29,478 Ltrs of K.OQil were distributed to 14,739 families @ 2Ltrs per each family. An
amount of Rs.5,58,163/- were incurred for the purpose of distribution of 29,478 Litrs of K.Oil.

S1.Mo. | Mandal Affected | K.0i}

families | in Lirs

1 Kukuncor |475 950

2 Velairpadu | 7920 | 15840
3 Polavaram | 6344 12687
Total 14739 29477

Supply of Drinking Water: Drinking water arrangements made to Velairpadu, Polavaram and Kukunoor
Mandals with an amount of Rs.5,26,250/- through Superintending Engineer, Rural Water Supply Department,

Eluru.

Spe-cial Relief Amount: The Government of Andhra Pradesh have sanctioned special relief amount of Rs.5000/-
per each family, whose houses were inundated/ marooned for more than one week in West Godavari District.

Accordingly, an amount of Rs.2,67,95,000/- sanctioned to 5359 families @ Rs.5000/- per each family.
%



» Relief Camps: 7 Relief Camps arranged and 533 persons of 241 families were rehabilitated in the relief camps

as follows.
Statement showing the particulars of relief camps operated at Mandal Levels in
West Godavari Distriet
SN . Name of the "Name of the Village/ Noé(;fnljeémf Location of relief cam No. of Families No. of persons
e : Mandal Habitations P P evacuated evacuated
opened
1 Velairpad Repakagommu 1 SW Boys Hostel, Velairpad 20 40
17 Rooms in
2 Polavaram Koruturu 1 Govt. High School & Junior 31 93
College, Polavaram
1.Koida Hostel,
. 2. Katkur
3 Velairpad Repakagognmu 3 3. TWAGH School, 144 300
Shivakasipuram
) 1.8W Boys Hostel,
4 Velairpad Repakagommu 2 Velairpadu, 2. TWAGH 46 100
. School, Shivakasipuram
7 - 241 533

Total




soven wY
S, 1
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Total incurred ameount: Totally an amount of Rs.4,05,08,932/- was incurred towards arrangement of
Generators, Launches, Motor/Country boats, Maintenances of Relief Camps, Purchase of 5500 Tarpaulins, Cost
of Essential Commodities, K.Qil, Vegetables, Sanction of Special Relief amount of Rs.5000/-, Supplying of
Drinking Water and other contingent activities related to River (GGodavari Floods in August-2019.



STATEMENT SHOWING THE PARTICULARS OF AFPFECTED FAMILIES
5.Mo NMame of the Division Name of the Mandal Name of the Village affected No.of Families affected
1 Chigurumamidi 220
2 Yadavalli 65
3 Bollapalli a7
a Biddaram 21
) Chintalapadu &
6 Chittamreddypadu 66
7 Yerrametta a7
8 Kunkudukoyapalalu 12
9 Teluru 103
10 Burreddygudem 47
11 KUKKUNCOR Velairpadu Katukuru 292
12 Kacharam 159
13 Koida 206
14 ¢ Tallagondi 19
15 Pusugondi 22
16 X Modela 28
17 Tekupali &7
18 ; Kaldsnoor 67
19 Pedamankollu 4
20 Perantalapalli 60

i




Sarugudu

21 Rudramakota 548
22 Repakagommu 483
23 Tirumalapuram 30
24 Narlavaram 58
25 Velairpadu Narlavaram SC Celony 71
T 76
i KUKKUNOOR upumetta
27 Padamatametia 116
.
29 Gundlamadugu 93
30 Lachigudem 150
Kukkuncor
31 Gomrnugudem 238
32 Kothuru 211
83 Kothamamidigundi 112
3% Madapuram 147
35 ; Kondurkota 204
36 Vadapalli 102
37 | JANGAREDDIGUDEM Polavaram Thallavaram 386
38 ’ Gajulagondhi 43
39 5 Mulagagudem e
0 Yarravaram 26
41 Thutigunta 196
42 66




&
43 Padikulamamidi 165
a4 Pallapuru 39
45 Sivagiri 101
a6 Sirivaka 58
JANGAREDDIGUDEM Polavaram
47 Koruturu 211
a8 - Talladibbalu 23
49 Tekuru 147
50 Chedura 125
DISTRICT TOTAL 6054
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STATEMENT SHOWING THE PARTICULARS OF ESSENTIAL COMMODITIES DISTRICBUTION

Distribution of Essential Commodities
Total No.of families! balance
SL Name of the Families so far families for| . ] Remarks
NO. District affected as | Distribution | Distributie | Rice @25 |Kerosene oil RedGram | POU@1 | .o | poaroes
on 6.8.2019| completed n KGs per |@5Lusperi Dall@ 1KG Lir per @ 1KG @ 1KG
family family per Family Family
1 2 3 4 5 (3-4) 6 7 8 g 10 11 12
1 |Pclavaram 2500 2500 0 62500 12500 2500 2500 2500 2500
2 {Velaripad 3168 3168 0 79200 15840 3168 3168 31588 3168
3 |Kukunoor 3856 386 0 9650 920 386 386 3856 386
Total 6054 6054 0 151350 29260 6054 6054 6054 6054




Statement showing the particulars of relief camps operated at Mandal Levels in West Godavarl District

‘Name of the ) Date of Date of . - No.of No.of persons evacuated
S No NaDr:je: Qf the Na;?:nz;tlhe Village/ CI:;.Q;‘ Reuigd opening of closing of Proposed Loac;taon of relief Families
wision Habitations psope relief camps | relief camps P evacuated | Men | Wornen | Children | Total
1 2 3 4 5 & 7 8 9 10 11 12 13
1 |Kuokunoor |Velairpad Repakagommu 1 03.8.2019 06.08.2019 | SW Boys Hostel, Velairpad 20 40 0 a 40
17 rooms,
2 |JR Gudem {Polavaram  |Koruturu 1 4.8.2018 09.8.2019 Gowvt, High School & 31 44 47 2 93
Jr.Coliege, Polavaram
v 1.Koida Hostel,
3 |Kukuncor |Velairpad | Repakagommu 3 09.08.2019 | 09.08.2019 2 Katkur 144 172 | 108 19 300
unee aup paag 0 e 3. TWAGH School, “
Shivakasipuram
1.5W Boys Hostel, Velairpad ,
4  |Kukunoor [Velairpad Repakagommun 2 10.8.2015 11.08.2019 2. TWAGH School, 46 40 45 15 100
Shivakasipuram
Total 7 ] 0 ¢ 241 296 201 36 533




uést of tha District Col!ector/ Member of 4 Member Committes of NGT durmg :
view: meet:ng held.on Dt: 22-01-2020.

3
tid atte _"‘ﬁbhr is Invited to the subject and references cited abiove.

"?Emrmg the review meeting of the 4 Member Committee Hom'ble NGT = O.A. No BS7 of 2018,
: :the Dtstrrc‘t Collector, West Godavari / Member of 4 Member Committee as reguested the Spl

' camm'tss:ohe'r R&R, Vijayawada to furnish the status of LA and R&R of Polavaram Irrigation Project
asitis reqmred aspart of minutes of the meeting,

<" Hence the above mquested repor’c is harewith enclosed for favour of information.

Sd/-
Dr. T.Baburao Naidu 1aS

Spl Commissioner R&R
/fTCFBO/'/

\‘é’.‘um il !

offit:Diractor RE&R
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Level and Discharge at Upstream Coffer dam of
Polavaram Irrigation Project

. ] Level at Upstream
Sl.No Date Discharge in Cusecs Cofferdam (Mits) Remarks

i 27-1ul-2019 460738 18.56
P 28-1ul-2019 125367 20.06
3 29-Jul-2019 270644 2191
4 30-Jul-2019 528652 24.03
5 31-Jul-2019 776391 25.94
6 1-Aug-2019 809163 26.09
7 2-Aug-2019 741607 25.85
8 3-Aug-2018 880993 27.2
9 4-Aug-2019 1062510 27.89
10 5-Aug-2019 1006466 27.48
11 6-Aug-2019 962994 27.24
12 7-Aug-2019 988950 27.24
13 8-Aug-20195 1080627 27.99
14 9-Aug-2019 1271326 28.33
15 10-Aug-2019 1394927 28.6 Peak
16 11-Aug-2019 926408 27.22
17 12-Aug-2019 752201 25.9
18 13-Aug-2019 558324 24.95
19 14-Aug-2015 450296 23.99
20 15-Aug-2019 395524 23.38
21 16-Aug-2019 846385 2617
22 17-Aug-2019 740017 26,04
23 18-Aug-2019 522656 24.66
24 19-Aug-2019 434370 23.52
25 20-Aug-2019 395524 . 23.17
26 21-Aug-2019 335418 22.92
27 22-Aug-2019 283717 22.51
28 23-Aug-2019 291946 22.67
29 24-Aug-2019 313417 22.83
30 25-Aug-2019 560690 24.98
31 26-Aug-2019 479678 24.43
32 27-Aug-2019 382634 23.77
33 28-Aug-2019 355300 23.25
34 29-Aug-2019 348414 23.13
35 30-Aug-2019 446906 23.81
36 31-Aug-2019 346366 23.14
37 1-Sep-2018 303706 22.6
33 2-Sep-2019 282517 22.52




39 3-Sep-2019 304871 22.69
40 4-Sep-2019 381504 23.43
41 5-Sep-2019 565281 25.1
42 6-Sep-2019 755803 25.91
43 7-Sep-2019 786174 26.38
44 8-Sep-2019 1028573 27.71
45 9-Sep-201% 1090656 28.41
46 10-Sep-2019 1193633 28.44
47 11-Sep-2019 936614 27.1
48 12-Sep-2019 671719 25.87
49 13-Sep-2019 678288 25.88
50 14-5ep-2019 702761 25.91
51 15-Sep-2019 610943 25.19
52 16-5ep-2019 534769 24.95
53 17-Sep-2019 420703 23.85
54 18-5ep-2019 325671 23.26
55 19-Sep-20195 319350 23.04
56 20-Sep-2019 300739 22.87
57 21-Sep-2019 332593 23.16
58 22-Sep-2019 360209 23.35
59 23-Sep-2019 327437 23.13
60 24-Sep-2019 283823 22,74
61 25-Sep-2018 324894 23.03
62 26-Sep-2019 338561 23,15
63 27-Sep-2019 311828 22.98
64 28-5ep-2019 319703 23.03
65 29-Sep-2019 303706 22.72
66 30-5ep-2019 286048 22.67
67 1-Oct-2019 261328 22.33
68 2-Oct-2019 296643 22.72
69 3-Oct-2019 421798 23.84
70 4-Oct-2019 333652 23.21
71 5-0ct-2019 231134 22.34
72 6-0ct-2019 240139 22.15
73 7-Oct-2019 178692 21.7
74 8-0ct-2019 162447 21.37
75 9-Oct-2019 155384 21.13
76 10-Oct-2019 171841 21.16
77 11-Oct-2019

78 12-0ct-2019 flood trend is falling
79 13-0ct-2019
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AnnexuRE —1

Brief note on Measures taken as per the 13" DDRP minutes

J—
—

A

43t meeting of the Dam Design Review Panel (DDRP) was held on 10w
june,2019  at conference  hall  of  Library Building,Central ~ Water
Commission(CWC),New Delhi under the chairmanship of Shri A.B.Pandya,former
chairman,CWC

Under item no 13.3, review of construction of U/s and D/s cofferdams and its
due course of action was taken up and after detailed deliberations took following
decisions keeping in view the best possible alternatives in the given circumstanégs.
Measure Taken by Water Resources Department(WRD),Go.A.P. is listed as follows.
1.Protection of partially completed cofferdams:-

1.i.Decision taken in DDRP:
Water way in reach-1 and reach-3 of both cofferdams should not be further

encroached as was already been decided in the review meeting taken by Polavaram
Project Authority(PPA) on 28.05.2019. | - o
1.i.Action taken by WRD:

Further encroachment in the water way of reach-1 and reach-3 of both cofferdams
was stopped immediately.Gaps for a length of about 300m in reach-1 and 300m in
reach-3 i.e. a total length of 600m was left for allowing water through upstream
cofferdam.

1.ii.Decision taken in DDRP:

Partially completed cofferdams pose a great challenge in managing the flood flows
through the construction site.The situation is posing extra dangers of erosion on the
U/s and D/s cofferdams.Protection and prevention of these erosions due to fast
flowing water needs an urgent action plan to be implemented in time before arrival
of the floods.

1.ii.Action taken by WRD:

The erosion on the U/s and D/s cofferdam has been arrested duly completing the
protection works such as providing spurs of about 25m length at 150m center to
center,spurs of 100m length at both ends on upstream face of upstream cofferdam

before arrival of the floods.
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1.iii.Decision .taken in DDRP:

The protection works for partially completed cofferdams (both U/s and D/s)
presented by design consultants of the construction agency should be implemented
without further delay as an emergency measure.

1.iii.Action taken by WRD:

The protection works for partially completed cofferdams (both U/s and D/s)
presented by design consultants of the construction agency haven been
implemented without delay as an emergency measure.

l.iv.Decision taken in DDRP:

In addition to the above protection works plannedby the construction agency/their
design consultants,following additional protection works should be taken in the up
stream face of U/s cofferdam. ' |
Spurs of about 20m length (of about 100m length at both ends) shall be provided
abutting the upstream face of U/s cofferdam.The top of the spur may flush with the
berm level of +20.00m of the U/s cofferdam.

The precise design/drawing should be prepared by the construction agency/their
design consultants at the earliest.However,meanwhile the works should be started
immediately keeping in view the time constraints.

1.iv.Action taken by WRD:

The following additional protection works were taken up in the up stream face of U/s
cofferdam. i )

Spurs of about 25m length were provided at 150m center to center abutting the
upstream face of U/s Cofferdam duly flushing the top with berm level of
+20.00m.Spurs of 100m length were provided at both ends on upstream face of U/s
Cofferdam

~ 2.Decision taken in DDRP:

RiVer sluicegate opening:-

After detaileddeliberations it was decided by the panel that the river siuice openings
should be kept open and approach channel to spillway should befree from any
encroachments.




2.Action taken by WRD:

River sluicegate opening:-

The river sluice openihgs were kept open by removing the debris and approach
channel to spillway was kept free from encroachments. The ring bund formed for the
purpose of working arrangement was removed in the approach channel to allow
water freely.

3.Decision taken in DDRP: *n
The present situation calls for a through review of the construction plans for the on
coming working season and rationalization of approaches to the completion of the
dam. It is required that a such a review is held in the oncoming months once the
above protection works are completed.

3.Action taken by WRD:

The construction plans for the on coming working season and for gompletion .f the

dam as per the suggestions of the DDRP were prepared and will be executed as per

the instructions of the authorities.

@secaufows € w%/l'mv
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A NRERU Or

GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT
From: _ ' To: .

"Sri. N. Prateep Kumar, IFS., The Pri.Chief Conservator of Forests
Prl.Chief Conservator of Forests ~ (Head of Forest Force),
Head of Forest Force (FAC) State of Telangana,

. Aranya Bhavan, Aranya Bhawan,

 Andhra Pradesh, Saifabad,

- Guntur. Hyderabad.
Rc.no. 779/2007/WL-2, Dt:17,12.2019

Sir,

Sub: Andhra Pradesh Forest Department - WL - Discussion of certain
management issues adjoin to Andhra Pradesh and Telangana states
- Coordination meeting with Telangana State Forest Officials -
Request to fix a8 convenient date - Reg. '

Ref:  PCCF (HoFF) Andhra Pradesh Guntur Rc.no. 779/2007/WL-2, Dt:
04.04.2019 :

e@e@
Kind attention is invited to the subject and reference cited. It was requested to

communicate a convenient date to convene an interstate coordination meeting of the -
Chief Wildlife Wardens of Andhra Pradesh and Telangana States on certain management
issues pertaining to Andhra Pradesh and Telangana states. But no commurication is

received.
~ The following are the issues which need to be discussed in the coordination

rreeting
1. Coordination issues related to Project Tiger areas in Nagarjunasagar Srisailam

2.
3

4,

Tiger Reserve and Project Tiger area in Amrabad Tiger Reserve. .
Notificaticn of ESZ around NSTR where interstate boundary is involved.
Notification of Eco-Sensitive Zone for Papikonda National Park, Rajahmundry
Cirele (Andhra Pradesh State) with Kothagudem Circle (Telangana State).

Any other issues of common concern.

In this connéction, it is requested to suggest a convenient date in January 2020

for the above meeting. It is also requested to give your willingness whether to conduct
the above meeting at Srisailam or Hyderabad. .

Yours faithfully,

Sd/- N. Prateep Kumar
Pri.Chief Conservator of Forests
(Head of Forest Force)

//true copy//

. - _\ )
for Prl.Chief FA A s of Forests

{Head of Forest Force)
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POLAVARAM IRRIGATION PROJECT

Anngwee— |2/

NAME OF WORK: PIPHW-Balance works of “Investigation, Survey, Preparation of
Designs & Drawings and L.P. Schedules etc., (1) Construction of Earth Dam Gaps
I & III, Earth Cum Rock Fill Dam for Gap - II, Spill channel, Approach channel and
Pilot channel (2) Construction of Spillway with crest level +25.72 m and its
ancillary works and (3) Excavation of foundations of 960 MW Hydro Electric
Power House, Approach channel, Intake structure, Tail race pool, Tail race channel
ete., of Polavaram Irrigation Project and 08M for 5 years including defect liability

period of 2 years (L.S Contract System)- Balance Estimate

Estimate for Balance Quantity with 2015-16 S5R

Amount for
Sl Balance
No Description Quantity with
2015-16 SSR
" {Rupeas)
I ECRF Dam in Gap 2,Earth Dam in Gap-3 and balance work in Coffer dam
and 5pill Channel
1 Earth Cum Rock Fill Dam for @ length of 2454 m Including Coffer
Dam '
a | Earth cum Reck Fill Dam for Gap-II (gg' length 1750 m) 4741900349
b | Construction of Earth Dam In Gap-1 (g'd fength of 564 m) 546240821
¢ | Earth Dam for Gap-III {gb length 140 m) 18127649
d | Construction of Coffer Dams for ECRF Dam 1867323401

2 | Spill channel 4605235812

3 | Approach Channel 772343632

4 | Pilot Channel 360405029

5 | Protection Works 323010016
6 | Other Items
Formation of Roads and Road Diversion on approach channel, Road

a | connecting spill way, Gap 111, Gap II, road on Gap II & Gap III and 72363001
Road on bath banks of Spill Channel,

Sub Total - I | 13306949710

I Balance work of Spili way and its ancillary works estimated cost for balance
gty with SSR 2015-16

Spill way estimated cost for balance qty with SSR 2015-16(work 3367703663

1 executed upto 10/10/2015}

2 | Providing Metal conduits (separate estimate enclosed). 4430075
Pravision for installation of right and left pumps. ( 2Nos + 2 Nos 10939556
standby) -

4 | Provision for fire-fighting arrangements at Spiilway site 4200000

5 Prc;\;isio)n for electrically operated lift (2 at flanks and one at deep 36590000
portion).

6 \ Provision for fightening protection system at Spillway (Rate 5% 779071 I
increased for every year from 2011-12)
7 \ Providing Automatlc weather station. 345000 ]

Scanned by CamScanner




Providing electrical street lighti i
8 et lighting arrangements from Sujala guest
’Egl{se tof%zp I1I via Spillway bridge(separate estimate enclosed) 32447391
ying of Water line & Air-line in gallery, construction of Water tank,
2| Providing compressor, gateny 10909666
10 | Provision for Instrumentation. 7184089
11 | Provision towards landscaping and beautification of Spillway. 2667772
v 12 | Diversion Roads, 83338113
13/ Road Bridge Over Spill Way, 116195317
14 | Road Bridge Across Spill Channei 536090819
15 | Provision towards Fish Laddar 5400955
Balance work of Radial Gates and River Sluice Gates and its Hoisting
16 Arrangements. 2802161849
Sub-Total IX | 6021383337
ITI | Balance work of Power House foundation EXCAVATION 1283013099
l Total ECV (I+II+III) | 20611346145
[ J Deduct Tender Premium @(- 14.055)% less | -2857027757
[ Net Amount PART-A | 17714318388
r PART-B
! L I ECRF Dam in Gap 2,Earth Dam in Gap-3 and balance work in
Coffer dam and Spiil Channel
1 | Investigation including preparation and approval of designs,
. . . 11860898
drawings blasting pattern and estimates eic.,
! 2 ’ Land cost of spoil dump area 333911571
/ 3 ! Providing Lightening arrangements 15063142
| 4 | provision for Safety Arrangements 20358468
[ 5 [ Seigniorage Charges 888153220
/ b I Provision for Excise Duty and Vat for Road Components 58679269
! 7 ! Provision for Maintenance on Balance value of work to be done. 1141259631
’ / Balance work of Earth dam inGap 1 \
{ 3 i Provision for Vat/Exercise Duty on Bitumen and Emulsion items 3000000 \
Sub total-1| 1445152532 |
n Balance work of Spill way and its ancillary works estimated
cost for balance qty with SSR 2015-16 . _
i Preparation of bafrfmce designs, drawings , estimates etc including 30000000
investigation of spillway .
5 A. Seigniorage Charges for Balance work of Spill way and its
ancillary works. : 29105359
Provision for necessary tests/studies that are required to be carried
3 out during the execution of Spillway work, They are I) Dynamic
analysis, model studies, material testing by CSMRS, gate operation '
schedufe . 7900000
Construction of three fioor building (G+2) with 5000 S. ft in ea}ch
4 | floor for control room and officers rest room at Spillway site with
necessary amenities, 3190029¢

Scanned by CamScanner



m}@,“\
d

R |

et it

Electrical sub stati
[ ub stations -
aECCessories. 2 Nos of 33 KV with necessary cabling and
xeise d - 57433562
6 Road. uty @ 14.42 % on Bitumen and Emulsion used for Diversion

: 2540906

Provisi - :
; @"%Iigg/ for \LAT.@4°{9 on excise duty of Bitumen, additional VAT

50% on basic price of emulsion and VAT@14.50% on excise
187266

duty of Emulsion,
Provision for Maintenance @ (1% on ECV) on Balance

to be done,
17 ConsulFancy Fharges for the servi
geologist/resident geologist ’____,___,_._,_————————"_.._»—a——»——————’
34360000

10 | Provision for beautification and gardening with amenities
Balance work of Radial Gates and River Sluice Gates and its

oisting Arran ements. R
202545

H
11 | Designs and drawings
g g q for sand blasting 440760
13872635

12 | A. Seigniora g Charages

value of work
i 144461321

e ——
ces of GSI/EngineerinQ 20000000

13 | operation and Maintenance
Excise duty @ 13 % on 75% of Machinery & Labour for Radial | 182900000
|
ub Total-11 555494654

] S

111 | Balance work of Power House foundation —

1 Seigniorage_Charges @5 per the Statement 1159888

I Sub Total-111 1159888

A | QC operations @ 0.50 % on ECV Value 88571592
provision for NAC at 0.1% on working items ECV). 17714318
[abour cess @1% on ECV 177143184
provision for V. 5.00%. 885715219
3170952087

\

I

20885270475

sp/-K.P Gankara Rao/- Dt 17.8.19.
‘ superintending Engineer,
pipHW Circle, Dowlaiswaram

ffecfil

Daputy Executive Engineer
pIPHW Circle, Dowlaiswaram

-
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 857/ 2018
(M.A. No. 1624/2018 & L.A. No. 494 /2019)

(With report dated 24.10.2019)

Dr. Pentapati Pulla Rac _ Applicant(s)

Versus

Union of India & Ors. Respondent(s)

earing: 07.11.2019

HAIRPERSON

HON’BLE MR. JUSTICE ADARSH KUMAR GOE]
HON’BLE MR. JUSTICE §.P WANGDI, JUDI

HON’BLE MR, JUSTICE K. RAMAKRISHNAN,
HON "BLE.DR. NAGIN NANDA, EXPERT MEMBER

For ARplicant_(s]: . Mr. Sravan Kumar Advocate

Mr Kumar Rajeshsmgh '__dvocate for MoEF&CC
*\/Ir Ardhendumauh Kr. Prasad and Mr
" Shashank Saxena, Advoeafes for png with
P Pandey, Member Secreta_ry PA

For ;ﬁéfgspondent(s) :

st?ﬁction of the Indira

Sagar Polavaram Mu1t1purpose- Project in Andhra Pradesh in

the light of the facts found in the reports furnished to this

Tribunal.

2. Vide order dated 01.11.2018, this Tribunal directed four
Members joint Committee comprising representatives of CPCB,
Additional PCCF, State PCB and District Collector to give a

report on factual aspects. Vide order dated 19.02.2019, this
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Tribunal noted the report suggesting that remedial action wés
required for maintaining the environmental norms. The
Tribunal directed the Polavaram Project Authority to take
appropriate steps in the matter. The Committee was to submit
a status report after re-verification. Further status report filed
on 03.05.2019 by the State PCB was that the deficiencies were
still continuing and project proponents were given time upto
30.06.2019 to comply. The matter was thereafter considered
on 27.09.2019 in light of the report dated 30.07.2019

e Tribunal teok note

project proponent was directed to take rem

furnish an action taken report.

Tt

;' ii

to the inl%étbitantsfg'rii “a‘ccouﬂfi:of flooding needs to be assessed
and rehabilitation measures taken, to the extent such
measures have not been taken so far. The four Member
Committee along with the Divisional Commissioner of the area
may make an assessment. Based on such assessment, the
project proponent may take further necessary steps in the

métter, apart from measures in terms of the minutes of the
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meeting of dam design review panel held on 10.06.2019 and

follow up of other deficiencies earlier pointed out in the reports.

5. The Committee may oversee the action taken by the project

proponent and furnish its report preferably by 31.01.2020 by e-

mail at judicial-ngt@gov.in.

6. The applicant will be at liberty to furnish his representation to
the Committee through the District Magistrate of the area

which may also be looked into.

“fist for further consideration on 20.02;"20':’20.

Adarsh Kuma:r Goel, CP

5.P Wapgdi, JM

K Ramétr]{knézhnan, JM

Dr. N':.’aglﬁ Nanda, EM

November 07, 2019 N S
Or1g11‘1a1 Apph tion No. 857/2018




